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RAJYA SABHA
Friday, the 11" August, 2023/20 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

FELICITATIONS TO THE HONOURABLE CHAIRMAN ON COMPLETING ONE
YEAR IN THE OFFICE AND OTHER ISSUES

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir,
...(Interruptions)... Hon. Chairman, Sir, on behalf of the entire House, | would like
to compliment you on completing one year as the Vice-President of India and for the
astute leadership that you have given to our House, to Parliament. You have brought
dignity and grace to the second highest constitutional position in this country and truly
helped bring about a lot of improvements, a lot of changes with your legal acumen on
the conduct and proceedings of the House.

MR. CHAIRMAN: Thank you. ...(Interruptions)... Leader of the House, please...
...(Interruptions)...

SHRI PIYUSH GOYAL: This is something in which we are all one. ... (Interruptions)...
| speak on behalf of all sides. ...(Interruptions)... | am sure all of us will agree with
that. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ... (Interruptions)... Please. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, | just want a minute more. ...(Interruptions)... Sir, you
come from a farmer's family. ... (Interruptions)... R, U fHH TRAR A ATHI
Ueh RN G b AT AYHT humility I, U ARl WHIG o Ffched 3R BRIl
THRT ANIGEM fHATI |1 1 A1, YD BT & HIR Sl IH$ &, S DI
RHST DI A B4 b RIGIT SR 8 bl WY 31T AT BT Hieh {2l

MR. CHAIRMAN: | am humbled. ...(Interruptions)... Please. ...(Interruptions)...

S} GRS TRIeT: $9h foTU | ST g8Ts Sl g 31R 59 8199 &l 3R I g=JdTs adll g
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MR. CHAIRMAN: Papers to be laid on the Table. Shri V. Muraleedharan.
...(Interruptions)... One Second.

faer & =1 (N AP @=A): TR, TS 31 1S 8199 7 YD U AT Brlic
B & U 3ueh! 98TS <11 I 3R 89 Aadh! Yl #8 o o 89 941 ey 39 R IR
g1l DR bhd A1 b I8! Igd I8! ¥l 8, TR I Y I |F 999 B ©, dl
B <, B9 A1 IHH 2RI B & 3R S$d 81 I8 U a1 B

AR, T 1T I8 fob #_7 S0y {1t & 16 3T ART AIg b STeal w1 A difoiy,
T ST TR © 21 39 IS I ©: ollT bl G fohar 17 3R fOifaers wfadt o)
YR R T . (FAHT). .

it AR FiE 9199 (SR US¥): W, ...(aEH)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please. ...(Interruptions)...

2} AferepTS]H @A : WfAe § <141 8189 €1 ...(FaY)... U 8199 el 8, S| 8199
& ...(FET)..

MR. CHAIRMAN: At least on the last day...(Interruptions)... Let us listen to the
Leader of the Opposition. ...(Interruptions)... Please. ...(Interruptions)... | can
tell you this. During this one year, if | have learnt maximum, | have learnt it from the
Leader of the Opposition and the senior leaders. In my Chamber, they have been a
source of enlightenment. | plead with you. It is a very embarrassing moment for me.
As Governor also, for three years, | never came out with any document for six
months, one year, two years, etc. | don't comment whether it is advisable or not.
| feel humbled and embarrassed. But please listen to the Leader of the Opposition
with full attention. Let us set a good example. ...(Interruptions)...

st g1 R I W), (a9 d ). .

MR. CHAIRMAN: No. ...(Interruptions)... Harnath ji. ...(Interruptions)... Anyone
out of track may be named by me. ...(/nterrupz‘/ons)... | may have to
name...(Interruptions)... The Leader of the House, | may have to name your
Member. ...(Interruptions)...

*Expunged as ordered by the Chair.
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st gva1e e I1ed: R, ..(agT). .

MR. CHAIRMAN: | may have to name the Member. ...(Interruptions).. No.
...(/nterrupt/ons)... We will hear the Leader of the Opposition irrespective of the
situation that what he says may not be generally palatable to all. Please, | am sure you
would bear this in mind that it is the last day. Help me that we all part way with a good
resolution.

i} AfeTRTo WA U HEISY, B9 599 41 ¥ (4919 &R & fob

"BTST BN I 3T B, 3T BN GI 3]
geT # gverd 81571, agi & wl”

AR 1T I & [ AT STed] 3iR TgH IR BT 9112 ¢ W), dldbasl | f$d¢ &
SR BIC-AIC [I9y o11d &, A Yh-gaX & N H $Y $Hed o, R J8 9gd
unparliamentary & 3R I8 ! &1 980 gE! BT &, Al I Ih A HE Fhd & [
IE unparliamentary €, I8 SId ol 1 *...(TIET)...

MR. CHAIRMAN:: It happened there, Sir. . ...(Interruptions)... It happened in the other
House. ..(Interruptions)...

SHRI MALLIKARJUN KHARGE: Other House! ...(Interruptions)... Sir, | am pleading
with you, as Vice President of India and Chairman of this House, you have to protect
the democracy. ...(Interruptions)...

MR. CHAIRMAN: | will react. ..(Interruptions).. | will react. ...(Interruptions)..
Please. ...(Interruptions)..

SHRI MALLIKARJUN KHARGE: You have to. ..(Interruptions)..
MR. CHAIRMAN: Thank you. ...(Interruptions)..
21 AferpIold @< ..(FaY™). .

MR. CHAIRMAN: Thank you. ..(Interruptions)...

*Expunged as ordered by the Chair.
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st AT A

MR. CHAIRMAN: Thank you. ..(Interruptions)... 3p Bl ...(FIYH)... Papers to be
laid on the Table. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, ...(Interruptions)... ltis ...(Interruptions)...
MR. CHAIRMAN: Shri V. Muraleedharan. ...(] /nz‘errupz‘/ons)...

SHRI MALLIKARJUN KHARGE: Sir, this House unanimously ... (Interruptions )...
SHRI BINOY VISWAM (Kerala): Sir, please let him complete. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, we ask you to send the message
..(Interruptions )...

MR. CHAIRMAN: Shri V. Muraleedharan. ..(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, can | have one minute before the Papers are laid on the
Table? ...(Interruptions)...

YATaROT, 9 3iR TAar] e #3it; 92 s/ 3iR AR w3t (sft s area): 9%,
T HEAT STos! B

MR. CHAIRMAN: | have called for Papers to be laid on the Table. ...(Interruptions)...

SHRI V. MURALEEDHARAN: That is correct and | agree with that, Sir.
.(Interruptions )...

SHRI PIYUSH GOYAL: But you have to delete....(Interruptions).. You have to
expunge these remarks. ...(Interruptions )... These remarks are.....(Interruptions)..

*Expunged as ordered by the Chair.
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SHRI V. MURALEEDHARAN: Sir, it is not the convention of this House.
..(Interruptions )...

MR. CHAIRMAN: | will look into it. ...(Interruptions)..

SHRI PIYUSH GOYAL: Sir, please examine the record and delete these remarks.
..(Interruptions )...

MR. CHAIRMAN: | will look into it. ...(Interruptions)..

SHRI'V. MURALEEDHARAN: The convention of this House is that the conduct of the
other House is not at all discussed in this House. ..(Interruptions).. So, the
comments made by the Leader of the Opposition have to be examined and
expunged. ...(Interruptions)..

MR. CHAIRMAN: Please. ...(Interruptions)..Okay. ...(Interruptions)...

SHRI PIYUSH GOYAL: And it should be censored also. ...(Interruptions)...

MR. CHAIRMAN: Shri V. Muraleedharan. ...(Interruptions)..

SHRI JAIRAM RAMESH (Karnataka): Sir, no rule... ...(Interruptions )...

SHRI BHUPENDER YADAV: Yes, rule is there. ...(Interruptions)...

PAPERS LAID ON THE TABLE
Report and Accounts (2021-22) of NMPPB, New Delhi and related Papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my colleague, Shri Prahalad Singh Patel, | lay
on the Table, a copy each (in English and Hindi) of the following papers:-

(a) Annual Report and Accounts of the National Meat and Poultry Processing
Board (NMPPB), New Delhi, for the year 2021-22, together with the Auditor's
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Report on the Accounts.
(b) Review by Government on the working of the above Board.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 9978/17/23]

Notification of the Ministry of Consumer Affairs, Food and Public Distribution

SYHIRHT AT, T IR Ahole faver J9ed § o9 #9301 (3h ffasl R
Tla): ABIGY, § A 9] I, 1955 DI GRT 3 DI IU-URT (6) & e
(HNE) 3T, 2023 DI BRI BT dTeil SYHRHT AR, e AR AEST~dh
[AROT AT (SUHIThT ARl [T T TG 4. B1.31T1. 2423 (37) =i 2 S,
2023 B Geb-Ueh Ufcl (SIUSH T 2= H) G491 Ueel IR &l g

[Placed in Library. See No. L.T. 9950/17/23]

I. MoUs (2023-24 and 2024-25) between the Government of India and AYCL
Il. MoU (2023-24) between the Government of India and BHEL, New Delhi

WY SR HATT 4 157 WA (37 01 UTe): w81ey, H iR o= 991 9ol 1)
YT g :-

l. A copy each (in English and Hindi) of the following papers:-
(i) Memorandum of Understanding between the Government of India (Ministry of
Heavy Industries) and the Andrew Yule & Company Limited (AYCL), for the
year 2023-24.
(i) Memorandum of Understanding between the Government of India (Ministry of
Heavy Industries) and the Andrew Yule & Company Limited (AYCL), for the
year 2024-25.

Il. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (I\/Iinistry of Heavy Industries) and the Bharat Heavy

Electricals Limited (BHEL), New Delhi, for the year 2023-24.
[Placed in Library. For I and Il, See No. L.T. 9922/17/23]
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Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

SYHIHT AT, GTET IR AT faavor #aarer # o w3t (wedt s saika):
ABIGd, § @re M SIUIH, 1964 B gRT 45 &I IU-GRT (5) & 3T IUHIH
HAICl, WTET 3R AASId [AaR0 F37e (@RI IR Sl [T f[aurT) &1
FrforRaa sTfergariall @ Ueb-Tes Uiy (3T AT fowal #) |HT Ucel UR R § -

(1) No. E.P.1(7)/2015, dated the 3 June, 2022, publishing the Food
Corporation of India (Staff) (.......... Amendment) Regulations, 2022, along
with delay statement.

(2) No. 1(7)/2015, dated the 3™ August, 2022, publishing a Corrigendum to the
Notification No. E.P.1(7)/2015, dated the 3™ June, 2022, along with delay
statement.

(3) No. 1(7)/2015, dated the 20" December, 2022, publishing a Corrigendum (in
Hindi only) to the Notification No. 1(7)/2015, dated the 3" August, 2022,
along with delay statement.

(4) E.P.1(7)/2015, dated the 26" May, 2023, publishing the Food Corporation of

India (Staff) (First Amendment) Regulations, 2023.
[Placed in Library. For (1) to (4) SeeNo. L.T. 10056/17/23]

Notification of the Ministry of Fisheries, Animal Husbandry and Dairying

AT, TgUTe R ST W3Aey § Iy w3t (S1. ¥olld $uR qiferam):
Heled, § 33t & ufcl RR1 BT FaRor SR, 1960 B 81RT 38 b AL T ST
07 199, 2023 BT YHIRIT B dlell AT, TATAT ARSI AT
(TR IR SR fIHRT) BT SffeREE=T . ALLB1.H. 193 (31), f&iw 16 A4, 2023
DI YD Tl (sl a7 =<l ) §91 9ol IR @l gl

[Placed in Library. See No. L.T. 10057/17/23]

Notifications of the Ministry of Home Affairs

e #ATT W Iy H3Al (s e I): AEiey, § AR g a9 wrfdes
SITFIH, 2010 BT &TRT 36 b AT T8 HATAY D1 TR AL B! Teh-Ueh
gfer (37T AT =<l ) 99 yeel IR @l g i

(1) S.0. 2409 (E), dated the 2" June, 2023, constituting the Land Ports
Authority of India.
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(2) S.0. 2410 (E), dated the 2™ June, 2023, specifying the Land Port at
Rupaidiha, District Bahraich, Uttar Pradesh, as Integrated Check Post.

(3) S.0. 2695 (E), dated the 20" June, 2023, specifying the Land Port at
Sutarkandi, District Karimganj, Assam, as integrated check post.

(4) S.0. 2696 (E), dated the 20" June, 2023, specifying the Land Port at
Srimantapur, District Sepahijala, Tripura, as integrated check post.

(56) S.0. 2697 (E), dated the 20" June, 2023, specifying the Land Port at
Sabroom, District South Tripura, as integrated check post.

(6) S.0. 2698 (E), dated the 20" June, 2023, specifying the Land Port at
Raxaul, District East Champaran, Bihar, as integrated check post.

(7) S.0. 2699 (E), dated the 20" June, 2023, specifying the Land Port at
Petrapole, District 24 Parganas, West Bengal, as integrated check post.

(8) S.0. 2700 (E), dated the 20" June, 2023, specifying the Land Port at
Jogbani, District Araria, Bihar, as integrated check post.

(9) S.0. 2701 (E), dated the 20" June, 2023, specifying the Land Port at
Moreh, District Tengnoupal, Manipur, as integrated check post.

(10) S.0. 2702 (E), dated the 20" June, 2023, specifying the Land Port at
Dera Baba Nanak, District Gurdaspur, Punjab, as integrated check post.

(1) S.0. 2703 (E), dated the 20th June, 2023, specifying the Land Port at
Agartala, District West Tripura, Tripura, as integrated check post.

(12) S.0. 2704 (E), dated the 20" June, 2023, specifying the Land Port at

Attari, District Amritsar, Punjab, as integrated check post.
[Placed in Library. For (1) to (12) See No. L.T. 9951/17/23]

Reports and Accounts (2019-20, 2020-21 and 2021-22) of the Jammu and Kashmir
State Agro Industries Corporation Ltd., Srinagar and Odisha Agro Industries
Corporation Ltd., Bhubaneswar and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SUSHRI SHOBHA KARANDLAJE): Sir, | lay on the Table:-

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Fiftieth Annual Report and Accounts of the Jammu and Kashmir State
Agro Industries Corporation Ltd., Srinagar, Kashmir, for the year 2019-20,
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together with  the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(i) (a) Fifty-first Annual Report and Accounts of the Jammu and Kashmir
State Agro Industries Corporation Ltd., Srinagar, Kashmir, for the year
2020-21, together with  the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. For (i) and (i) See No. L.T. 9935/17/23]

(i) (a) Sixtieth Annual Report and Accounts of the Odisha Agro Industries
Corporation Ltd., Bhubaneswar, Odisha for the year 2021-22, together
with  the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a), (i) (a) and (iii) (a) above.
[Placed in Library. See No. L.T. 9934/17/23]

Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
SOM PARKASH): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following Notifications of the Ministry of Commerce and Industry (Department for
Promotion of Industry and Internal Trade), issued under Section 16 read with sub-
section (3) of Section 25 of the Bureau of Indian Standards Act, 2016:-

(1) S.0.1431 (E), dated the 27" March, 2023, publishing the Safety Glass
(Quality Control) Amendment Order, 2023.

(2) S.0.2986 (E), dated the 6™ July, 2023, publishing the Flame- Producing
Lighters (Quality Control) Order, 2023.

(3) S.0.2988 (E), dated the 6" July, 2023, publishing the Potable Water
Bottles (Quality Control) Order, 2023.

(4) S.0. 3139 (E), dated the 14" July, 2023, publishing the Resin treated
compressed wood laminates (Quality Control) Order, 2023.
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(5) S.0. 3140 (E), dated the 14" July, 2023, publishing the Insulated Flask,
Bottles and Containers for Domestic Use (Quality Control) Order, 2023.

(6) S.0. 5850 (E), dated the 14" December, 2022, publishing the
Refrigerating Appliances (Quality Control) Amendment Order, 2022,
along with Delay Statement.

(7) S.0. 5972 (E), dated the 21%' December, 2022, publishing the Air
Conditioner and its related Parts, Hermetic Compressors and
Temperature Sensing Controls (Quality Control) Amendment Order,

2022, along with Delay Statement.
[Placed in Library. For (1) to (7) SeeNo. L.T. 9955/17/23]

Report (2021-22) of the Central Agricultural University, Imphal and related papers

$Y vd fHAm Heamr w7 § g w3 (S Farer e q8igy, § FEfaRad
T FHT 9ol IR Gl §:—

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 29 of the Central Agricultural University Act, 1992:—

(8) Annual Report of the Central Agricultural University, Imphal,
Manipur, for the year 2021-22.
(b)  Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9936/17/23]

Notifications of the Ministry of Housing and Urban Affairs

3T 3R o8t Bl AT | I WA (37 Biere fHeiR): wEiey, H el ARy
HAT AT IFTIA, 1973 BT TRT 27 BT JU-LRT (2) o S AT AR T BRI
HATAT B [l sfeRgerrall qom faeia |eel fGavor & geh-yeh Ui (st
T fE=<l #) 91 YT el UR Rl g

Q) No. 1(1)/76-DUAC, dated the 19" July, 1986, publishing the Delhi Urban
Art Commission Employees Contributory Provident Fund (Amendment)
Regulations, 1986.
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No. 3(8)/86-DUAC, dated the 15" April, 1989, publishing the Delhi Urban
Art Commission Senior Personal Assistant (Recruitment) (Amendment)
Regulations, 1989.

No. 3(8)/86-DUAC, dated the 15™ April, 1989, publishing the Delhi Urban
Art Commission (Ministerial and Non-Ministerial posts) Recruitment
(Amendment) Regulations, 1989.

No. 3(8)/90-DUAC, dated the 3" August, 1991, publishing the Delhi
Urban Art Commission Assistant Secretary (Technical) Recruitment
Regulations, 1991.

No. 1(1)/87-DUAC, dated the 23" October, 1993, publishing the Delhi
Urban Art Commission (Terms and Conditions of Service) Regulations,
1993.

No. 3(8)/86-DUAC, dated the 23" October, 1993, publishing the Delhi
Urban Art Commission (Ministerial and Non-Ministerial posts)
Recruitment (Amendment) Regulations, 1993.

No. 1(1)/87-DUAC, dated the 14" March, 1998, publishing the Delhi
Urban Art Commission (Terms and Conditions of Service) Amendment
Regulations, 1998.

No. 1(1)/87-DUAC, publishing the Delhi Urban Art Commission (Terms
and Conditions of Service) Amendment Regulations, 2013, in the weekly
Gazette dated the 10" August - 16™ August, 2013.

No. 9(2)/2019-DUAC, publishing the Delnhi Urban Art Commission
Employee's (Group Pension Scheme) Regulations, 2020, in the weekly
Gazette dated the 28" March - 3™ April, 2020.

No. 9(1)/2020-DUAC, publishing the Delhi Urban Art Commission
Employee's Provident Fund Regulations, 2020, in the weekly Gazette

dated the 28™ March - 3™ April, 2020.
[Placed in Library. For (1) to (10) SeeNo. L.T. 9972/17/23]

Report and Accounts (2021-22) of NCUI, New Delhi and related papers

BRI 1T § 154 530 (ft ft .ver .y : #eiey, § fFr=faRad u=il &) ve-vah
gfer (3T aT =<l /) [ YT el UR Rl g

(a) Annual Report of the National Cooperative Union of India (NCUI), New Delhi,
for the year 2021-22.

11
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(b) Annual Accounts of the National Cooperative Union of India (NCUI), New Delhi,
for the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above Cooperative Union.
(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. See No. L.T. 9991/17/23]

Notification of the Ministry of Communications

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI
DEVUSINH CHAUHAN): Sir, | lay on the Table, under Section 37 of the Telecom
Regulatory Authority of India Act, 1997, a copy each (in English and Hindi) of the
Ministry of Communications (Department of Telecommunications) Notification No.
RP-4/16/(24)/2021-QoS., dated the 25th July, 2023, publishing the Telecom

Regulatory Authority of India Repealing Regulations, 2023.
[Placed in Library. See No. L.T. 9958/17/23]

Notifications of the Ministry of Health and Family Welfare

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Dr. Bharati Pravin
Pawar, | lay on the Table, a copy each (in English and Hindi) of the following
Notifications of the Ministry of Health and Family Welfare, under Section 58 of the
National Medical Commission Act, 2019:-

(1) No. U-11022/4/2022-UGMEB, dated the 14" December, 2022, publishing
the Establishment of Medical College Regulations, (Amendment), 2022
along with Delay Statement.

(2) No. C-19011/06/2022/NMC/Coord., dated the 3" April, 2023, publishing the
Teachers Eligibility Qualifications in  Medical Institutions Regulations,
(Amendment), 2023.

(3) No. R.15021/04/2022-EMRB-Reg., dated the 12" May, 2023, publishing the
Registration of Medical Practitioners and Licence to Practice Medicine
Regulations, 2023.

(4) No. M-27011/01/2023-MARB, dated the 2" June, 2023 publishing the
Establishment of New Medical Institutions, Starting of New Medical Courses,
Increase of Seats for Existing Courses and Assessment and Rating
Regulations, 2023.
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(5) No. U-14021-8-2023-UGMEB, dated the 2" June, 2023, publishing the
Graduate Medical Education Regulations, 2023.

(6) No.U.14021-8-2023-UGMEB, dated the 19" June, 2023 publishing a
Corrigendum to the Notification No. U-14021-8-2023-UGMEB, dated the ond
June, 2023.

(7) No. CDN-19012/15/2022/Coord NMC, dated the 28" June, 2023, publishing

the NMC, National Exit Test Regulations, 2023.
[Placed in Library. For (1) to (7) SeeNo. L.T. 9990/17/23]

I. Notification of the Ministry of Ayush

Il. Reports and Accounts (2021-22) of NCISM, New Delhi and NCW, New Delhi and
related papers

lll. Report and Accounts (2021-22) of the Central Social Welfare Board, New Delhi
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT; AND THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR.
MUNJAPARA MAHENDRABHAI),: Sir, | lay on the Table:-

I. A copy (in English and Hindi) of the Ministry of Ayush Notification No. G.S.R. 561
(E), dated the 27" July, 2023, publishing the National Commission for Homoeopathy
(Submission of List of the Homoeopathy Practioners) Amendment Rules, 2023,

under Section 56 of the National Commission for Homoeopathy Act, 2020.
[Placed in Library. SeeNo. L.T. 9975 /17/23]

Il. (i)(1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 42 and sub-section (4) of Section 41 of the National
Commission for Indian System of Medicine Act (NCISM), 2020:-

(a) Annual Report and Accounts of the National Commission for Indian
System of Medicine (NCISM), New Delhi, for the year 2021-22, together with
the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Commission.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9976 /17/23]
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(i) (1) A copy each (in English and Hindi) of the following papers, under Section 14
of the National Commission for Women Act, 1990:—

(a) Annual Report and Accounts of the National Commission for Women
(NCW), New Delhi, for the year 2021-22, together with the Auditor's Report on
the Accounts.

(b)  Review by Government on the working of the above Commission.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. SeeNo. L.T. 9973 /17/23]

lIl. A copy each (in English and Hindi) of the following papers—

(a) Annual Report and Accounts of the Central Social Welfare Board, New
Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Board.

(c) Statement giving reasons for delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 9974 /17/23]

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

S Td fHar wemr @30 (3 e R dmR): weiey, § 'THesHIeiRY o 4=
foroTyaTy" & HeE | 5 TR, 2022 BT 5T YT H dRifbd U947 . 221 & 3T 77 IR
& FeNe Ueh aehed (3fUSl aT i<l ) {1 yTel UR Xl g

STATEMENT BY MINISTER

Status of implementation of recommendations/observations contained in the 171
Report of the Department-related Parliamentary Standing Committee on Commerce

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE (SHRIMATI ANUPRIYA
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SINGH PATEL): Sir, | make a statement regarding Status of implementation of

1St

recommendations/observations contained in the 171% Report of the Department-

related Parliamentary Standing Committee on Commerce on "lssue Affecting the
Indian Tea Industry especially in Darjeeling Region" pertaining to the Ministry of
Commerce and Industry.

FAREWELL TO THE RETIRING MEMBERS

SHRI TIRUCHI SIVA (Tamil Nadu): Sir,... ... (Interruptions)...

MR. CHAIRMAN: Farewell Address to Retiring Members... ...(Interruptions)... Hon.
Members, as you may be aware,.... ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, before that, ...(/nz‘errupz‘/ons)... That is a very emotional
one... ... (Interruptions)... Please. ...(Interruptions)...

MR. CHAIRMAN: After the farewell address, please.. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, that is very emotional one and everyone wants...
...(Interruptions )... Before that, kindly give me... ... (Interruptions)...

MR. CHAIRMAN: Okay, | give the floor to Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Thank you, Sir.

MR. CHAIRMAN: What is the issue?

SHRI TIRUCHI SIVA: | would just like to mention three bullet points and nothing much
to elaborate. ...(Interruptions)... On the point of order raised by the Leader of the
Opposition in March, you gave a ruling in April in the last Session that anything can be
discussed and any person can be referred to on the floor of the House.

...(Interruptions )...

MR. CHAIRMAN : | am fully alive to it.
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SHRI TIRUCHI SIVA: So, Sir, when Shri Muraleedharan mentioned LoP's observation
" ...(Interruptions)...
MR. CHAIRMAN: | will give my ruling. ... (Interruptions)...
SHRI TIRUCHI SIVA: Number two, Sir, is... ... (Interruptions)...

MR. CHAIRMAN: Okay, one second. ...(Interruptions)... You have raised a point of
order and | will give my ruling. ...(Interruptions)... Thank you. ...(Interruptions)...

SHRI TIRUCHI SIVA: Number two, Sir, is...
MR. CHAIRMAN: No. ...(Interruptions)... No. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, yesterday.... ...(Interruptions)... Sir, it is very, very
important. ... (Interruptions)...

MR. CHAIRMAN: Mr. Tiruchi Siva, farewell to hon. Members...

SHRI TIRUCHI SIVA: Being the last day..... ...(Interruptions )... Yes, we are here...
...(Interruptions )... We have got your point. ... (Interruptions)...

MR. CHAIRMAN: | have reserved my ruling. ...(Interruptions )...

SHRI TIRUCHI SIVA: Sir, | know the importance of this.

MR. CHAIRMAN: No. ...(Interruptions)... | have reserved my ruling.
...(/nterrupt/ons)... On a point of order which the hon. LoP raised and which you

have reiterated, you will get my ruling. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, pertaining to that, it has to be transparent.
...(Interruptions )... We shall take it with emotions. ... (Interruptions)...

MR. CHAIRMAN: What is it ?

*Expunged as ordered by the Chair.
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SHRI TIRUCHI SIVA: We will join with them. ... (Interruptions)... Sir, number two is,
yesterday, my notice under Rule 167,... ... (Interruptions)...

MR. CHAIRMAN: | will come to that later on. ...(Interruptions)... It is the next one.
...(Interruptions )...

SHRI TIRUCHI SIVA: One moment,... ... (Interruptions)...
MR. CHAIRMAN: After this, it is coming. ...(/m‘errupz‘/ons)...

SHRI TIRUCHI SIVA: You can read with Rule 168. ...(Interruptions)... | gave it in
writing because otherwise you may find fault with that. Now that, yesterday, ...

MR. CHAIRMAN: No, please. ...(Interruptions)... Thank you, Mr. Tiruchi Siva.
...(Interruptions )...

SHRI TIRUCHI SIVA: Sir, we waited all day yesterday but till morning, we didn't
receive any communication from the Government's side. ... (Interruptions)...

MR. CHAIRMAN: Thank you Tiruchiji. ...(Interruptions)... Thank you.
...(Interruptions )...

SHRI TIRUCHI SIVA: So, we are prepared for a discussion and they are not.
...(Interruptions )...Number three is about privlege motion. ...(Interruptions)... |
have my experience of four terms here. ... (Interruptions)... |

MR. CHAIRMAN: Please. ...(Interruptions)... | have  understood.
...(Interruptions)...  Mr. Tiruchi Siva, now, it is unfair on your part.
...(Interruptions )... Nothing will go on record. ... (Interruptions)...

SHRI TIRUCHI SIVA: 1

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir,... ... (Interruptions)...

T Not recorded.
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MR. CHAIRMAN: No; declined. ... (Interruptions)...

Hon. Members, as you may be aware, nine of our colleagues, who have been
our part... ... (Interruptions)... Please, Jairamyji. ...(Interruptions)... Nine of our
colleagues from the States of Gujarat and West Bengal, namely, Shri Dineshchandra
Jemalbhai Anavadiya, Shri Jugalsinh Lokhandwala, Shri S. Jaishankar, Shri Derek O'
Brien, Ms. Dola Sen, Shri P. Bhattacharya, Shrimati Shanta Chhetri, Shri Sukhendu
Sekhar Ray and Ms. Sushmita Dev, will be retiring on the 18" of August, 2023, on
completion of their term of office.

Four of the retiring Members, Shri S. Jaishankar, Shri Derek O' Brien, Ms.
Dola Sen and Shri Sukhendu Sekhar Ray, have been re-elected. Our congratulations
to them on being re-elected. With their experience, they will bring on the table a
greater commitment and direction. We will have continued contribution of their
experience, talent, intellect and sagacity in the House.

The House may be missing other five retiring Members, who have made rich
and significant contributions to the proceedings of the House during the course of
their tenure. | am sure, they would cherish the unique honour of their association with
this House and would continue with their contribution to the nation at large. | will,
personally, urge the retiring Members to maintain live contact with Members, with
whom they have spent major part in the House.

Shrimati Shanta Chhetri became a Member of Rajya Sabha in 2017 by getting
elected unopposed from the State of West Bengal. She also served as a Member of
West Bengal Legislative Assembly for three terms. A post-graduate in Commerce
from North Bengal University, she is an ardent advocate of women empowerment
both inside and outside the House. She has raised the issues affecting the gender
divide and development of North-Eastern region on numerous occasions in the
House. Her absence would be felt by us all.

Shri P. Bhattacharya, a distinguished personality in Indian politics, became a
Member of Rajya Sabha in 2011. An educationist by passion and profession, he
brought with him vast legislative experience into the House. He has served as a
Member of Legislative Assembly of West Bengal from 1972-1977 and that of the
Eleventh Lok Sabha from 1996-97. The present term is his second term in the Rajya
Sabha. He has also served as the Chairman of the Committee on Home Affairs. He is
actively engaged in various intellectual pursuits outside the House and also inside,
including being a part of Asiatic Society. Asiatic Society, hon. Members, is a mother
institution. There is no institution in the country older than that. His wise counsel
would surely be missed by all of us, but we are confident that he will continue to
impart it through the hon. Members.
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Shri Dineshchandra Jemalbhai Anavadiya has been a Member of this august
House since February, 2021. He has made significant contributions to the
deliberations of the House by raising issues of regional and national importance from
time to time. He also takes keen interest in Kabaddi, --surely, we should keep
Kabaddi out of the House--gardening and Navratri celebrations. He was also the
Director, Gujarat State Road Transport Corporation. He is a committed and public
spirited citizen.

Shri Jugalsinh Lokhandwala was elected to this august House in July, 2019.
During his tenure, he brought attention on various crucial issues concerning cultural
heritage, digitization of manuscripts, a very important aspect, health awareness and
promotion of sports in the country.

An avid social worker himself, he carried forward the commendable initiatives
initiated by his late father, Shri Mathurji Lokhandwala. He was also the Director of
Gujarat State Civil Supplies Corporation Limited. He takes keen interest in tennis,
badminton and singing.

Ms. Sushmita Dev, Barrister by profession, is an alumna of Delhi University,
Thames Valley University, London and King's College, one of the most reputed
institutions in the world. Ms. Sushmita Dev was elected unopposed to the Upper
House in September, 2021. Prior to this, she was a Member of 16" Lok Sabha (2014-
2019) from Silchar, Assam. She had also been a former Member of the Assam
Legislative Assembly. Coming from a political background, her father, late Shri
Santosh Mohan Dev, had served the country as Cabinet Minister and Lok Sabha
Member for seven terms including the 9" Lok Sabha. | make particular reference to
o™ Lok Sabha because during this period, | had the occasion, as a Member of the 9™
Lok Sabha, of sharing the floor with him, getting his guidance, and he was a strict
disciplinarian. He would walk up to me and tell me that scrupulous adherence to
conduct in the House is non-compromising, that as junior Minister, | have to be in
obedience of one and all. | was junior Parliamentary Affairs Minister then. Her
grandfather, Shri Satindra Mohan Dev, was a renowned freedom fighter.

Hon. Members, retirement from the Rajya Sabha is just a transitory phase, and
| can tell you that. | came to this House about 30 years ago as a Minister; | am back.
So, it is transitory. While it is painful to say goodbye, we must also celebrate the
impact these Members have had through their effective participation in debates and
discussions on the floor of the House. May their journey ahead be as fulfilling and
impressive as their time in Parliament! To our retiring Members, | thank you for being
an integral part of the journey of Bharat's democracy. Your presence will surely be
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missed, but your impact will forever be felt. | wish you good health, happiness and
fruitful years in the service of the nation.

Hon. Members, in nation-building, former Members of Parliament, indeed,
have a significant role to play. They constitute experienced think-tank and, | am sure,
they will continue to be so engaged to serve the nation in their capacity as well. Now,
the Leader of the Opposition, on this point; on farewell to retiring Members.

fuer & < (s wfgrpIolA @< : JHURy 18y, ST i w9 RERR 812 &, @
EAY X Tl R, dife giferfeary § U 81 & fob ofts fa o forg afe d g9 srerm
9 T2, B gX I 92, I SA ST R A e &1 914 YEar 21 dfd a1l 3R
T3 I et 1 =i el a1 781 - I8 e arell 91d &1 ..(aHT™). .

ot Iy : g =81 uar 2

i} AferehTo @ Rifd 39 & (RS I g4 Aie1 a1ey| S w9 I8l 311d &, d
3 fI9R 31X 311 Ueh fIaRYRT Bl T 9 T+ H 31T &1 oifhe 37K S8 379+
9T G & foI T3 81 et Fahd, o1+ fael @ 91 a1 819+ TRAT &t 91 a1 for
LT H I T ..(FAYH)..

2 U : Tob fael ol a1t Bl @ 3R &%) | D1 a1 Bicll &, olfhT Il dldd e
BT AR HeT1 =R

2} AfTBTS WA 4 D1 91 A1 H1< AIed DR 8, H el b 91d Bl gl
2 gUTafar: |9 B a7 foa @' - gg A ads Bl

7 AfeThIo]H @ : |- 781, | 3Tl B 3R 'faet’ 31er B

it |rTafer: ST AT MY 3T WIS T THIR R B AIDT S

it wffrepTol @AY T2, 31T SR WIS TR IR &, oifhd HHl-HH V1 811 8
fep ST HOTYR ST 39 37T &, T I8 BH 31X 3MTUh] SIRT ST B adll 21 AT TR
SITGT SEd 8, SER T8l <9 &, de! 4f¥hd Bl gl Sid 7, ofd Sl Avd Rerr
BT 8, 9 ATS HY P (T RERR B €1 d a199 SR R 3 A1 BT R 8
954 ¥ WY 95 Ug-ford B, BIs sifaawls JMafad # gl 7, &ls IRwX 7, 3l
3T WIS H YA 2 - U [T T I8l OR MY 81 I A 98 A AT 4 g
ST H JET 37Uer BT g fob I FHIST Bl a1 BN 3R I 7 frareRT R faward
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TG 2, 39 faRgRT R g & g B o, W <91 & Wt $B oW g 8
I8 37Ul B B b I 1 AT i 7 9[C gU €, 9 899 S A1 R Fefd 38
3R T 9 T+ ¥ 3R, 978 I Ae 81 IT I8 a4 &1, 3R d fb I&T 31 1,
FPEd WU ¥ SHA TS Bl Wl U 980 991 BIIGT 8RN 3R ITd! gois A AT H
U 3BT araraRor At g7 8|

Ty & 3t aR® 9, U Ut B dRB W 3R 31 Al &1 R J JL
Hg fF S T ReRR 81 ) €, 3 waree Remr 78 81 w8 €1 9 T+ ade
TE 81 N HH-HH 15N o1l 2 f5 &3 T ded & s &7 RerR 81 731 a1 31y
uiferfcad 3 ReRR 81 & oy 3y 87 uifdifea’s | ol 317y 319 IGall Bl, AU
3MSfSATATSH BT Fald Sifdd @ & forg o 81 <feT # 95 9 Aamwil &1 98 dad
BY G § [ TT TS, 319 89 RTTIR 81 71 1 fhR a1 319 81 Afesy H+ MY 72
AT I TI-He A 21? I8 1 MUBT ATSHAT Afas g1 ST H IS 3798t Hral
g f5 3 3o ANt € 1 9 31 SiR ot B IR fETd &R <91 & AnfesE #Ra
NAIR EEHACERIR

St guTafa: 379 ot} offw T grsy|

[T & AT (31 IR ) : A1 G991 H81ed, S[&Ts 81, [daTs 81, S9H fhal
BT Y 3TToT 8] T ©, ifh A1 & 1 I8 U AASe BT W HIdbT &1 89 1+
BIIDBT Bl Ruelae B ol A - AR ARl 1 98 IRT IFGH 347 5l
IOTY &1 JTET-3TelT RUede™ She AGRI el ¥ [71g< BId ©, i H AHSI g o
it Iofae afRh & 3R FEdl SH@T AT 3Teri-3rerT ReIRar <<t 81 89
T8 R W IR T8 i1 U ¥8dT 8 fb afth oW IRaR ¥ 3rd1 8, o4t 9e= &
3T B, B Ul Bt RTRifeere) oid 81 39 TR & &afch &1 Wi fHior 81ar © ofR
AT B 1T T B AT P U =I-37 T DI A oHITd BrIbdRl @l HidbT
frerar 81

§ A AT AAGT DI 9ETS <1 A, TR S 99 3 &l a1 9 Je T
IRTET Tl =t 9. STaRie” Sl & IRy SR &eh 1 e, 99 1 d 91|
T PR AT I Y &, AT S BIC BRIBIA H, ITH] S 4 ATel BT HRIBTH 8T, I
4 |1 H AR SRR S A Ryth e @l 81 TRHAT 781 961s, dieth 3fTel IR faea 4§
O TR | R &1 99 IR T 991 8, O TR | 9 fiadl § R &1 91d
G B, ...(SIHT). .

7T TrepTR A R a9 H 1ot R o faaer #301 Bl Uep 3Tl 81 YR bl U8
I § ...(aem ). .

37t STIRTH YA (FI1Ch): W, I J&T W ST R I &, I8 9T 5

21



22

[RAJYA SABHA]

it e M ﬁWﬂT?—;ﬁ?ﬁ I9E H TP ...(FGM).... | am coming to others.

MR. CHAIRMAN: Hon. Members, please... ... (Interruptions)...

it IR TRIeT: ¥R, 3R RN &l I & H 9l R B AlD]...(FFH)... I§ R

g T 'celebrating somebody's contribution to the country' @ ITd IR 3] AL HEE
2l...(TTEH)...

MR. CHAIRMAN: Hon. Members, while the Leader of the House has reflected on a
particular Member, | share your sentiments. Every Member in the House, who is
retiring and who could have retired but is continuing because of re-election, has
made significant contributions, and those who get the opportunity of being a Minister
have a different kind of performance; we are proud of them. But, we are equally
proud of the Members who didn’t have the occasion because their party is not in
power. So, the implication of the Leader of the House is not a reflection on other
Members. For example, there are many heated moments; there are many moments
where from the Chair, | reflect differently. But, | know that the Members before me are
very, very talented. Take the case of Sushmita Dev; | have highest respects for her.
So, | would not look at a particular moment but | would see her credentials in King’s
College, the kind of contributions she has made, the kind of lineage she has for three
generations! If you look at Mr. N.D. Gupta, he had been the President of Chartered
Accountants’ Association. His son has been the President. If | look at Mr. Pathak,
Jairam Ramesh, everyone, ... (Interruptions)...

SHRI PIYUSH GOYAL: How are they assuming that | was not making a mention of
contribution of other Members? It is so sad! ... (Interruptions )... It is so sad that they
are assuming that | would not mention about the other Members.

MR. CHAIRMAN: All | can say is that the Leader of the House, over a period of one
year that | have interacted with him, as a matter of fact, he can suffer an allegation
that he is more in connect with the Members of Parliament to my right side
...(Interruptions)... So, please conclude.

SHRI PIYUSH GOYAL: Dr. Jaishankar has truly made the country proud across the
world, particularly in the very trying circumstances during the Ukraine crisis, the way
he brought back our students, which all of us, the Members, have withessed. Derek
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has been a friend; we came into Parliament around the same time, if | remember
correctly, or a year or two apart. Over the years, we worked together; we both, in the
Opposition, worked for different parties, but with a lot of floor coordination as
Opposition Members. Despite some of his very different views, | think, the national
spirit that all the retiring Members have reflected at different points of time, the ‘nation
first” philosophy, which all the Members will agree with me, is important. It has been
the overarching framework in which Members of Parliament have worked. {[@?ﬂ da-
A1 G H Y S foar o1 iR I8t ¥ B fohar g1 #h 19 St 5 SuIHTene & diR
TR, 3T ¥ X A &l ARARETE Bl drede fharl AR ToR1d & &1 AU 3iR
qfegH] dTel & AT Fa, 31 G4 = TSI d Siiad H Y 3791 UHTE I § 3R
IS Sitad § WY 59 A9HT g1 NS 8T 21 98 Sl 99 3R TRT IRhITd
R gAY W1 &, Hifd d CoICTged B! H i 9gd 3rew goId |l <l & 3R
TR & 3R 3T Wl ebell &1 BT H B YHR b AT 3R 8 JHR b [q9g it
H 7IHE B bl & IR § GHeIdT § fb 99 e |, 6l & |qr el o1 9 'Hug’
el 8T 12T, el 39 9e- AR UIfelamHie &I TRAT BT TG 36T ISIERV 2, a9
IS IUAY 2l S A Ge RERR 89 O 32 &, S9 94l &l 331 98d
YHBHA|

1l g o (JTSTeer): R, I8 991 81 TR AT B...(ae)...

MR. CHAIRMAN: Please take your seats. | have taken note of it. | will indicate who
has to speak. | missed a point, let me say it. Hon. Members, | recollect one particular
instance with Ms. Dola Sen, | recollect a particular moment as the Governor of West
Bengal. | got a request that a delegation of Members of Parliament, including Ms.
Dola Sen, wanted an audience with me.

| immediately granted audience. We had a very frank discussion. And, when
things get very frank, the vocal cord gets more active. So, my security outside was
equally worried as to what was happening inside. My ADC came to the room and
asked me whether everything was alright. That scene in the Raj Bhawan was a minor
incident, but this one, | have seen! But, contributions have been immense
intellectually. ... (Interruptions)...

st yHIe foam: R, WRT Ud Wise % ATeX Bl ...(SaHM ). .

S AU JTUhT WIS e 3T 3iTeX HT 72 ....(FILH). .
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Y yHie fEr): 9) ..(agM). .
it TR G (IR U< 20): R ...(FIGH)...
Y yHIe foam: R, 319+ ART Wige 3% 3t} URfAe fhar ol ... (g ). .

MR. CHAIRMAN: Neerajji, | first saw Mr. Pramod Tiwari. He caught the eyes of the
Chairman before anyone else could. ...(Interruptions)...

it wIE foramt: ER, H U 98 fIT9ar 9 e arsdl § (b 9a IRERTS] I gedl
g, FrIATEel & d8d 89 BRAls $Rd § ...(FaM)... T, I8 QR IRFRT T8l 8
..(TIGT)... T8 R IRERT & 2 {3 59 S = 1ia Al ot 9878 el © -
31U IS 3TTW g dlcl, I$ G- PR IR dll, TR I8 AR I8 & o A
geT H3 SN IRl @ fASTs & §HY HISE WEd g ...(aYH)... I8 By IR DI
URER] B 3R I8 YR FHI Al 37T ET &1 ... (GLT)..... AT 3T ol ITeh! el
SNITTT ... (FFYTT).... 31T Al I el SIS 9 Ve Y FHT BT UH e
PR ...(FIGH). ..

MR. CHAIRMAN: Dr. Kirodi Lal Meena, what is your point of order?

S1. fRRIS Tt Hiom (JToReN) : I ARG, ART Wige 3 sy a8 &

MR. CHAIRMAN: The point of order is declined. ...(/m‘errupz‘/ons)... Nothing will go
on record. ...(Interruptions)... No; no, Mr. Derek, don’t do it. ...(Interruptions)...
Nothing will go on record. ...(Interruptions)... | will allow leaders of other parties to
speak on retiring Members.  ...(Interruptions)... ~ Shri  Tiruchi  Siva.
...(Interruptions )... Please take your seat. ...(Interruptions)... No; no, nothing will
go on record. ...(Interruptions)... Mr. Piyush Goyal, ...(Interruptions)... Only Mr.
Tiruchi Siva. ...(Interruptions)... Mr. Siva, Please speak only on retiring Members.
...(/nterrupt/ons)... We are required to express our sentiments only on retiring
Members. Trust me, hon. Members, when you express sentiments for Members who
are retiring, you are addressing a very large segment of retiring Members.
...(Interruptions )... Mr. Tiruchi Siva. ... (Interruptions)...

* Not recorded.
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SHRI' TIRUCHI SIVA  (Tamil Nadu): Thank vyou, Mr. Chairman, Sir.
...(Interruptions )...

MR. CHAIRMAN: Please listen to Mr. Tiruchi Siva. ...(Interruptions)... 34 SfelUl
...(FTY)...

SHRI TIRUCHI SIVA: | am speaking on 'farewell to retiing Members.
...(Interruptions )...

it syrafar: 3y 93Tl ... (agr)... 93T, Sf3Y) ... (@aem). .. i fore= fRrar, amg
qifeql ...(Fgg™)... Mr. Tiruchi Siva. ...(Interruptions)... Mr. Tiruchi Siva.
...(Interruptions )...

SHRI' TIRUCHI SIVA: | am speaking on 'Farewell to retiing Members'.
...(Interruptions )... What is this? ...(Interruptions)...

MR. CHAIRMAN: Mr. Tiruchi Siva, please address the Chair if you want to speak.
Otherwise, | will call the next speaker. ...(Interruptions)... Address the Chair.
...(Interruptions )...

The House is adjourned to meet at 12 noon today.

The House then adjourned at forty minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Hon. Members, | will give opportunity to the floor leaders to reflect
on the retiring Members, and then give some time to the retiring Members to express
their sentiments. After that, we will take up the Business of the House. Now, Shri
Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, parting is always painful. We do not want some things to
happen, but they happen because of some circumstances; farewell is one such
occasion. Out of the Members who are retiring today, my dear friends, Shri Derek
O’Brien, Shri Sukhendu Sekhar Ray, Ms. Dola Sen, and the hon. Minister, Shri S.
Jaishankar, will return to the House and work with us. Then, we have Ms. Sushmita
Dev, whom you have appreciated very much -- of course, she deserves that -- | am
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very happy to say that when her father, Shri Santosh Mohan Dev, was the
Parliamentary Affairs Minister, | was in the Lok Sabha, and | had a very great time
working with him. She reflects his character in many ways, the way she articulates,
the depth of her speech, and, of course, the other things which we need as
Opposition; everything she qualifies. So, she will return to the Lok Sabha. So also
Shrimati Shanta Chhetri; she has a remarkable track record. She is very cool and
silent but she makes very important and appreciable deliberations in the House.
Also, Shri P. Bhattacharya, whom we can not forget. He had been the Chairman of
Parliamentary Standing Committees; he is also a silent person. Sometimes, he would
be a real Bengali here, when he expresses his inner mood, which is created at that
moment of time. So also, Mr. Jugalsinh Lokhandwala, from the other side, who is
retiring. We all bid them a farewell, but as you and the Leader of the Opposition said,
it is not permanent. | would like to say only one thing. This House is a real reflection
of unity in diversity; whether it is this party or that party, we are all together. We are
from various States, speaking various languages and having various cultures, but we
are all one here. Our differences, because of the ideologies, may reflect on the floor of
the House, but the moment we go out, we are together. So, the integrity of the nation
is reflected here. The Council of States and Parliament are a very good example of
integrity. Sir, we are very proud to be Members of this House. We should appreciate
that they had the privilege of being one among the 800 persons in 140 crore people of
the country. They have made their contribution. On behalf of the DMK Party, | extend
my heartiest wishes to them. Thank you very much, Sir.

I} TRTIOT ST T[AT ([T TSI &7, et : aRi |1ed, 3 891K &4 4 $%
areft RenR 81 32 €1 ¥ RerR a1 81 38 8, olfdd I tired Tl &1 T AT 39 8199 H
T ar 9ra 3 81y, SPT A fopsdt 7 f=d) 9 # continue T H 10+ TR% 3 81R
37O UTST B 3R A 37 AR & folg HTABTT Bl g R I8 IHIG SR § [
T T ¥ I8 59 BTSW | $7T ANTGH T 2 - Blaliih IHD! Yellal &l SIe,
TG I Ao &b Tl SRy 291 - 31 a1 99T § I S o7 F B B 2|
S21 O] & 12, § e § 396 Aias & folq F e ™= a-d1 g, aarg|

MR. CHAIRMAN: Dr. K. Keshava Rao.

DR. K. KESHAVA RAO (Telangana): Sir, | share the sentiments of all my colleagues
in extending them farewell and, at the same time, wishing them a better life ahead.
But | hope we have learnt much from these Members and that they will have much
more time to spend in the service of the people. | wish all of them best in their lives.
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MR. CHAIRMAN: Now, Shri Derek O’Brien. Shri Derek O’Brien is a connecting factor.
He is retiring and would also continue to be the leader of the party.

SHRI DEREK O'BRIEN (West Bengal): Sir, while bidding farewell to those Members
who are retiring, | don't want to give a long speech, | wish them well. All the Members
who are retiring from the Rajya Sabha, | must apologize to them, that in their last
twenty-three days in Rajya Sabha while they were serving, they didn't have the
privilege. We would have all been very happy if our hon. much-respected Prime
Minister had spent a little time here. That would have been a beautiful farewell gift.
Thank you. ...(Interruptions)...

MR. CHAIRMAN: Dr. Sasmit Patra.

DR. SASMIT PATRA (Odisha): Hon. Chairman, Sir, on behalf of my Party, the Biju
Janata Dal, we extend our warm felicitations and our best wishes to all the hon.
Members who are retiring. Sir, | will request you to indulge me just for two minutes. |
would like to specifically speak one sentence on each of them.

Hon. Anavadiyaji has always touched us by his simplicity, his warm smile and
his contribution in the House. Whenever he stood up, he was very meaningful.

Shri Pradip Bhattacharya; as | know a bit of Bengali, | had the privilege of
sharing a bit of Bengali and perfecting it with him; and dada was always very
forthcoming in terms of his contributions.

Shri Jugulsinh Lokhandwalaji; we became friends on the very first day that he
came to the House; and he is like Lokhandwala, strong and steel, and that is how his
contributions have been in the House; truly remarkable.

MR. CHAIRMAN: And very well dressed; always very well dressed.

DR. SASMIT PATRA: Always very strong.

Shanta Chhetriji, as a sister, her presence in the House has always enlightened
us, especially, being from the North-Eastern part, Darjeeling and all those areas; and
the issues that she raised were very meaningful.

We have Ms. Sushmita Devji, and she was tremendously
...(Interruptions )...

gt gierar aa (aieeril 9rer) : 31T 1 39 Ha qifery|
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DR. SASMIT PATRA: No, no, 31TSl 34| ...(Ide™)...
MR. CHAIRMAN: | am so glad. It doesn't go further. It ends here.

DR. SASMIT PATRA: But she has been like a true friend, and, many a time, we have
had conversations, and she understands various aspects that we have shared
together. It stays between both of us. But, | am sure, her presence helped us and her
absence will surely be felt.

For all the four Members whom we are privileged to have with us back,
namely, Dr. Jaishankar, Derek dga, Dolaji and Sukhendu da, it is going to be a truly
remarkable journey with them in the next few years that we work together.

MR. CHAIRMAN: Shri Rajeev Shukla.

il IToTa IPHT (BTG : TIRHT AR, Ig Fa ol VAT & b SHH Uh--Uab o
qgh! RETIR BIFT 81 597 SIARI |, 39 Bl & -d fohd= af 3¢ 3R fhd= &1 gl 71U -
- Uh-H-TPh TS AT 3T, Uh-H-Tdh BIC SN 31T - - ATV SUBT DI JATIHA a1
g1 ¥ g8 S 9redl § & S A 9e I81 9 RERR 81 3% 8, S4 9 ST aref
ITEd &, SID] HIGATY |l F <l ST =MMEY, those who are actually retiring. o a1,
S AT SledhR AT ST U Gfehel ¥ dI9-9R &, o U, 4grErR Sff 8, 3 die ]
I8 &, d1 5o AT HdT {1 SU| TR offsd df dield &84 &, odfh 5= At #idr
fEam e, A 98 3T N

MR. CHAIRMAN: Thank you. ...(Interruptions)... It will be given. It is there.
...(Interruptions )...

371 ITSTIG S[HT: ST HIEGATS AT G ofl S, AT I5d 1T 8|

21 T AR BTN (fSBR): |l Feled, JATST A1 AT ey RERR 81 W@ 81 d
AT Sia H TeaT W 31T 51 379 UIC] & e | I <H YR1 81 A1 8, Al d S
e &1 H U 3R U Tof Bl AR A & 781, dfeh 59 Fad b GHI AT Aawil
B IRE Al 5% 9918 <1 § 3R e arsdl g (B

"o q7 ¥El & G g o v8 &,
gv [l 8 V8T &

g I STYE 811"
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MR. CHAIRMAN: Shrimati P.T. Usha.

SHRIMATI P.T. USHA (Nominated): Sir, my best wishes to all the hon. M.Ps who are
going to retire today. Thank you.

MR. CHAIRMAN: Dr. V. Sivadasan.

DR. V. SIVADASAN (Kerala): Sir, the contributions of the retiring Members are very
great. They have made immense contributions for the improvement of our
parliamentary activities. Sushmita Dev and others have actively participated in the
parliamentary procedures and they have also raised the issues of common people in
this House.

All of us would support them in future also. | believe they would raise issues of
the common people wherever they get an opportunity, as they did here. | salute
them. | wholeheartedly wish Ms. Sushmita Dev and others that they would continue
to actively participate in the democratic processes of the country.

MR. CHAIRMAN: Hon. Members, now, | have the privilege and honour to call upon
those who are retiring from this House to share their experience and sentiments with
us. Shri Dineshchandra Jemalbhai Anavadiya. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the Leader of the House is always present when such
speeches are made. ...(Interruptions)... Sir, the Leader of the House is always
present.

MR. CHAIRMAN: On this occasion... ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, this is the first time that the Leader of the House is not
there. This is not the parliamentary practice. ...(/nz‘erru,oﬁons)...

MR. CHAIRMAN: Let me tell you. Take your seat. ...(Interruptions)... STIRTH S,
TSI AT 89 RSN A+ 1 91 G 2 ol ...(FaeH)... H Ga B8l © [h
I8 BT honour and privilege gl .. (ATET)....

2} SR W91 W), offs¥ 3% & 219 &1 g1 8191 =12l ....(TaeH ). .
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2t quTafer: 3 ST ..(TAYT)... A | ...(FGHH).... G2 FHST H 78] 37T, ATqhT
Eﬁ@?mﬁmﬁms’[rong Conneotéﬁ?maﬁaﬁ@?ﬁwWI

..(FGYT)... 31 3T TN A1Eg9 F a1 I P ©, A DY forar Byl
...(F)...

#t IR TR : W), 937 JB1 I H Wl IX §s, Hifd 551 & (A 98 & Uh
AR oflsY 7 431 a18” Ushs (o7a1, I8 |99 & fog...(agm ). .

o QUTAf: b foram? 3T $H®] FIRBTS BN Uhe fordT, Aaed?

il Ay M : Uhs o, Aderd 14 dal [ 89 | 37U ...(Fae™). .

ot gumafa: T ar BRI Jhsl A7 ...(AIY™)... Hon. Members, let us now hear
Shri Anavadiya.

it femeris ST MRS (F[ORTA): WU HBled, 3T UTildTHe H gHR]
ARE S &l J31 UTfelarde | Wt o foly AR U1, 39 991 3R 99 499 & -1dT1 3R
TR S & TG T F1 Aexvfi &t = 9IS AIG] A18d &I, S9N I8 F31
ey #fY S1ffa WIS M8 T8 P, BAR IS 3Nede] 3Mexofiy g1 |r8d, 8AR
Uael P 3fegel JMMERUNY WLIR. Ufcd HAEd 3R BAN g H3l Araxofiy &7
YU HTS Ul |Igd BT H gga-agd AMURI g b I/ AR S T BIC BRG] Bl
Qe < e H AT DI HicbT [Tl

TR, H ORI & HFR, TSI FHIS | AT g1 ORI HFER FSIafcl TS
75 ATl H Ygell R JSrul FHIS, $FR FHIS1 Dl oG GH H AT BT HIb]
I AIGT |T8d o A7 2, 39 ol H S9aT SIART 980 -98d AR Tdhe Hdl
21 R |ATST ST A [T 8ol | & 3R # f6aH 43 1 H U driddl & w0 A
BT HIAT AT H T 1981 A WRATI ST UIST & Yo BRIDBAT & WY H HTH B
R FIST H BT B R AR I7BI+ G351 AT S g9 WA H (93 BT Alp |
S 77 § ST 3R |, 3N gRAR &1 3R ¥ 3R YR ORI d &g & Joirid
PR FATS DI AR F ARV 2 7 915 AIG] A18d, AGRUNY AT 9T 8
HTEd, 3GV T ATEd 3R FHR U2l Aeel Sil ] 9§ -9gd SHR AT &

MR. CHAIRMAN: Thank you.

37l femTereis SIS SFTASH: IR, U S| H Ha & AT GHIITT TR0
TRIS BT BT AR YT BRI g b 84 AT A ANTGe et 21 H direx 3ifh &
BI9Y, ARG &1 TRy e @R BT 41 3M9R YPbe AT g1 § q4l A1
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HERATT AR T UICAT b TS BT W ATHR The DHRAT & 3T Fa 1 98 $O
AIEe 31 (AT 8 3R 59 Wa+ H 31 Y Jaah! Ariae i fier 51 Ife oY 6K,
aToft 3R aci & BT J S-S DI ekl g8 81 af SAP oY H M7 Fad
&1 TTEdT g1 H ofle 3t IR AR &1 i 9gd-98d MR AT § b &A1 S19
W 954 PO AT ©1 § 59 F&9 B! 9 TIfEAT & G ASR] BT MHR AT § 6
31T ¥ 31 95 PO ARG Bl (HAT 51 MR, 3| HIRT AT Dbl 517 | gw AR !

SHRI P. BHATTACHARYA (West Bengal): Sir, | am very happy that you have given
me the opportunity to spell out.. ... (/m‘errupz‘/ons)...

MR. CHAIRMAN: To retire ! | have not given anybody the opportunity to retire.

SHRI P. BHATTACHARYA: Sir, you have given me the chance to say a few words.
As you recall, when | met you in your Chamber, | told you very frankly, "Sir, | don't
believe in this type of drama. So, kindly don't allow me to say something." In spite
of that, you are kind enough that you have again called me to say something.

First of all, | give my good wishes to all my colleagues, no matter they are on
this side or that side, and | am sure that they will be able to run this House properly
and smoothly so that the people of the country will understand that Rajya Sabha is
alive and they are doing something good. With my long experience in politics, at least
for 50 years, | had the opportunity to work with Indira Gandhiji, Atal Bihari Vajpayeeji
and Narasimha Raoji. Now, | am working with our Leader of the Opposition, Khargeji,
and so many of my colleagues from this side and that side. Whenever | meet some of
our hon. Ministers, they listen to me and try their level best to help me so that | can
serve the people of the country. | had the impression that, at least, this august House
would come out with a resolution with regard to the Manipur issue. But,
unfortunately, it did not happen. ...(/m‘errupz‘/ons)... Just for a moment.
...(Interruptions)...

MR. CHAIRMAN: Listen to him.

SHRI P. BHATTACHARYA: | was a teacher of a college for 29 years or 30 years. My
two students have been working in Manipur and they are in Central Government
service. They rang me a few days back and asked me why Rajya Sabha is not coming
out of something about Manipur.

MR. CHAIRMAN: Point noted. ...(Interruptions)...
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SHRI P. BHATTACHARYA: It is that hard feeling that | would like to impress upon this
House. Lastly, if | have done something wrong, kindly excuse me and | wish
everybody good health and good life ahead. Thank you.

31 SFTINTE FrESardl (JoRI): FHIUNT FB815d, H G ggel -1 Jg1 F31 &1
I AIGT ST BT defad ¥ ATHR Ieh HRAT gl SHD A1 &1 H A1 17 37 20s
St T A STHR &<h DRl gl BHRI WIRARI ST TS & 37ee] AT+ o Ul g1 S,
TR & A1 FHFRER &l YU=Tg U, AN 169 & Uasr fegel & A1,
uTfee, BAR Fa & 1 1 Uy Mae Sff IR Fa+ & G4l A1l o1 AR ah
Al Tl AR G 90 S7UISTeA oilsy &l Aleddio WA Sl 3R A
IUFHTALT 27 SR St T SATUR &<h BRAT gl AR HIT- U 3R AY IRIR & a4l
Aewii 7 sefiaie fear, a9 § g8l do ugdn gl A W BRIGIA H1 IR A Uh
HEMT YRT §aTT| IHH S~ ATl B4 A Bifde ASHRIT Bl B [HAT| I I-<14
ISl H AY A1 ¥ | 91RT 370 3R 35, SI /T Bl SIS o oIy, STH-HIHR Bl IR
T ST~ 3T g1 P foTU 27, ISHH BN A8 ¥ | UR, I dolih, WU 3R U &g
BT I H HRT FE I IET|

§ A7rar g fob § 2mge a1 G § o S S 89N IR STl 9Ic] &
AT YTS qRIoil - [T AT, 39 Hhed & 3} BN AIgT o1 8%, H qI-d4 drd
HEDY ! I FH BT R, Tgi 98 IR 1 96 & - 21 A5 &1 & H¥)
qEgd BN, SfF H ORI g1, d9 G4 AN b1 {9 H61 Fa- &b FE drel
AT Ael A A g1 g sl A DI HAT 21 P8l 7 bel 5id blg a1 I8l
off, AT Vel Bl & IAGR BH AN Uoh-GaX b A1 A B I AR I8 ardieig
1 37T dTel a<h H H1H AT dTell & - VAT JIS] Sif dh8 X8 I AR ... (FGEH)..

S1. S foer (33l : 78 UIfme | Avgd 8l 781 81 ... (Jagm). ..

31l STARTE AGSaTd: S Sil, $96 A1 95d IR BHS! & 7Y ... (FGEH). ..
S ST, 3T 3MIh] AEAN ATy

MR. CHAIRMAN: Dr. John Brittas, you must stop the habit of interrupting every time.
...(Interruptions )... | caution you. Don't do it. There is a procedure to be followed.

2 SFTeINTE dirdsarer: § A1 A1ge & 89 8% e 91 @l Uifelfcahell 1 B, Hiifd
31T aTel |a+1 & 3feR TS MY IR U1 Y8 aTdl &1 U1 91 <1 ufrerd fawary 2
R, § U 914 IR de1 arsd1 g1 fawg S © 6 e ™ forTe @fthd, J-ia
T HA] s Al S, Sl $¢ He O Wi < X8 9, olfd AHH A I8 glor el
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& <11 <=1 2, IE ores! a1d 71E g1 H A1 § fF &% U@ & f9aR s anfeu ik a8
S B el ATedl 81, HE Abell ol ... (TALUH)...

AR, H 3MTDT WY THR Gh DHRAT g AR AT AT SHl DT Wl ATHR <h bRl
g, Fo 8 31 I8l U= it &1 i1 (a1 o111 I8f & g9 e W &RIshed 7, R
W 7reied B, 4 BN E R fArerd B

MR. CHAIRMAN: We will communicate your greetings to Venkaiah Naiduyi.

it JTeIRTE AESare: § 59 ORI H I, A1 98 99 79 61 97, H amua! i
A BTT| 3T g A1 e &, O 89 R el ol gwars, o B! g AR
YR AT D1 51 |

MR. CHAIRMAN: Now, Shrimati Shanta Chhetri; we will miss you. Your presence has
been impactful; your absence will be felt.

SHRIMATI SHANTA CHHETRI (West Bengal): Thank you, Sir. ¥R, 3T 11 31T,
AT YT GaRM G199 Bl Y THEE) 81 311 gfore faas & Suded H o
ITh Ul STgisifel ST B §Y YT ARl HIYUT QT FTecl! g

On the 18" of August, my term as Rajya Sabha Member will come to an end. |

am eternally thankful to our supreme leader, hon. Mamata Banerjee, for giving me this
opportunity. It is due to her trust in me that today, | can proudly say that my body of
work is in Parliament records for eternity. This opportunity has fulfiled my greatest
dreams. | am a contended person now, happy with a lifetime spent well. What more
can one ask for than contentment and joy, which my heart is filled with? | thank
Mamata Didi. | also take this opportunity to thank you, hon. Chairman, Sir, and the
hon. Members of this House for all the support and exchange of knowledge.

In these six years, | have worked tirelessly to represent the Gorkha people of
Darjeeling Hills as well as the State of West Bengal. | did not waste a single
opportunity to take up matters concerning our Darjeeling Hills as well as my State of
West Bengal. | have spoken for the 11 communities' tribal status, inclusion of Lepcha
language in the Eighth Schedule; | also talked about tea workers, problems on roads
and National Highways during monsoon, the Kurseong TV tower, not to relocate the
Army Hospital, matters concerning Himalayan Railways, etc. The list goes on. More
than 400 Questions given by me have been admitted in the Parliament. In all the 11
Private Member Bills introduced by me, | took up issues related to my State of West
Bengal as well as the Darjeeling Hills. | spoke on the Bill relating to the third gender
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and presented my valued opinion and suggestions, which have been satisfying, as
this gender deserves a lot more.

Sir, | made innumerable Special Mentions and Zero Hour submissions. |
attended regularly all the Committee meetings and tours. The six years that | spent
were full of hard work and learning.

Sir, today, as | move on from this place, | would like to say that | will be grateful
to you for the trust that you placed in me and for the invaluable lessons | learnt from
my fellow Parliamentarians. | would also like to thank the Members of my Party, TMC,
who have been my strength and support all along this fantastic journey.

As | bid farewell to the Rajya Sabha, | carry with me a sense of
accomplishment, a deep appreciation for the democratic process and a commitment
to continue contributing for the betterment of society. | will cherish the memories of
this place as also the lessons learnt here, and | will forever hold in my heart the
privilege of having served alongside some of the brightest minds and most dedicated
individuals in our nation.

| thank all the hon. Members and all the employees of Rajya Sabha for this
incredible journey, for the opportunities and for unwavering support. May this House
continue to be a beacon of democracy and a forum where the collective wisdom of
diverse voices shapes the destiny of India

Finally, | wish and pray, as the Sun rises over the majestic Tiger Hills and turns
it into gold, our I.N.D.I.A. party rises with the same glow in May, 2024 and bring forth
the beginning of a golden era for India. Jai Hind, Jai Bangla, Jai Gorkha!

MR. CHAIRMAN: Ms. Sushmita Dev.

MS. SUSHMITA DEV: First of all, Sir, | thank you for giving me the opportunity to
speak. Today is the Martyr's Day and | would like to start by paying my tribute to
Khudiram Bose ji. Sir, incidentally, on a lighter note, my division number is 144, which
represents 'partial curfew', as you know. | have waited for very long for my turn to
speak.

MR. CHAIRMAN: And, you took it so literally !

gl GiAAT < W), AR SIS TR &1 144 2, H R H0? Sir, | am extremely

grateful for your kind words. | am also grateful to the floor leaders of various parties
who have spoken. | come from North East, from the State of Assam and, | think, Q@(

98d HH IIBRY & [ Sig fhadl a18r & Yawl &1 fh ARd-5% & (Bl uqer 4,
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ol BT & H¥R 96 M| As you know, my late father won two elections from
Tripura. Secondly -- Kalita ji would know it -- Professor B.B. Dutta was once
nominated. | think, | am the third such Member, coming from a State in the North
East, but | am honoured that my leader, Ms. Mamata Banerjee, gave me a seat in
Rajya Sabha from the State of West Bengal. When | won in the Sixteenth Lok Sabha,
very often, | used to come to these galleries in Rajya Sabha to watch what the Upper
House was saying. | used to watch very keenly how Mr. Jaitley used to speak or how
Mr. Chidambaram debated on GST. | watched Shri Derek O'Brien, Sukhendu da,
Prof. Yadav and other leaders, and | used to truly feel what a privilege it was to be in
this House. Contrary to popular belief, | never expected that | will come to the Upper

House. ART B8 & b SdI Tl U AT [ A TS FHT H IR, 1 U<l 81 AT

MR. CHAIRMAN: | was the first one to congratulate you. | was the Governor then.

MS. SUSHMITA DEV: Right, Sir. As the Governor of West Bengal, you called me and
congratulated me. WW-W%@?’#W%, but | would like to mention here that
the integral part of this House is not just the Members but it is the marshalls, the
officials who sit here, and the Secretary General who guides us through many
moments. | would like to thank them also.

Sir, coming from the North-East -- | am not going to make a political speech
at all -- | will say one thing. Keeping the States of North-East stitched together is a
herculean task.

MR. CHAIRMAN: Is it not political? Whenever someone says, ''| am not going to
make a political speech ", | am sure it will be a hundred per cent political speech.

MS. SUSHMITA DEV: | will not criticize anybody today, but | feel that the way peace in
North-East has been stitched together, it is a very delicate process. Different ethnic
groups have different aspirations. | will not use the word 'conflict’; today is not that
day. There are different linguistic groups. | myself am a linguistic minority from
Assam. It is a very fine balance that we should all strive to maintain even in the future.

That is all | seek. § Geb 91T 3R &1 a8 § b 16" WAleh 1 H Teb VAT i ot

&b after many decades, a Government came to power with absolute majority, and in

that, | think, was a golden opportunity to do policy reforms and many other good
things for the country. Whether that has been done or not done, | am no one to
comment on that. But | hope that the effects of this majority will be judged by the
people.
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Sir, | hate good-byes. | am very bad at saying good-bye. So, | will tell all my
colleagues on my right and on my left that, | am sure, we will meet again, whether
inside the House or outside the House. | would like to thank my leader, Shri Derek O'
Brien, Sukehndu da and Khargeji, who guided me in the 16" Lok Sabha. He is today
here in the Rajya Sabha. | would like to thank the Leader of the House, Piyush Goyalji.
| would end my speech with one story. Sir, in Lok Sabha, once a very complicated
and technical Bill came up. It was about payment gateways on credit cards, and
Jaitleyji was the Finance Minister then. 3TdTHd @XAT St = dTel, ""Sushmita, this is
coming up and you will have to speak on it because the person who was supposed to
speak on it is not here today." |just could not decipher that Bill. | was struggling with
it. | remember going to Digvijaya Singhji and asking about it. | went to Arun Jaitley)i
and said, " Sir, you are moving this Bill. | am not able to follow it and, in the next ten
minutes, | have to speak." He told me how to debate that Bill against the
Government. So, Sir, how much we may fight, | feel those back-room channels
...(Interruptions)... | am just saying that that is the beauty of Parliament, of
democracy, and | hope to see that in the future in this House and in the other House.
Thank you very much, Sir. | hope to see you soon again.

MR. CHAIRMAN: When the hon. Member, Ms. Sushmita, was saying 'people on my
right and left', | was wondering that people who are on your right are on my left. So,
we will have to reconcile.

Hon. Members, the sentiments expressed by the retiring Members and by the
leaders of various political parties indicate that our bond will continue to flourish and
everyone leaving this House will be an integral part of this House. | had indicated on
an earlier occasion that whenever hon. Members visit Delhi, as Chairman, Rajya
Sabha, we will look after and make arrangements for their stay. We have devised a
mechanism that hon. Members in this House need not get in touch with the
Secretariat. They need to get in touch with Secretary, Rajya Sabha, a very senior
official, so that the Members have least inconvenience. As regards certain issues of
retiring Members, like pension issues, all are settled before the last day of retirement.
This enlightenment | got after a situation on gt August, 2022. After my election was
declared, but | had not taken oath, a former Member of Rajya Sabha thought it fit to
write to me as Vice-President. Venkaiah Naiduji was the Vice-President then.

He said that his pension issues are pending with the Rajya Sabha Secretariat
on one ground. And that ground is that the Rajya Sabha Secretariat was insisting on
an affidavit that must be sanctified by a Gazetted Officer. After taking oath of office on
171t August, after one hour at Up -Rashtrapati Niwas, | came to the Rajya Sabha and |
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asked the Secretary-General, 'Why are we delaying it? The hon. Member retired in
April. We know his bank account. We know his details." | was surprised. The Rajya
Sabha Secretariat said that there is an Act. That Act has been passed by the
Parliament. That Act is in pursuance of the recommendations of a Joint Parliamentary
Committee. And that Act makes a provision that such a form should be there. | said
that the hon. Member has already indicated that he will go to a court of law. With your
strength, | directed the Secretary-General then and there that all these provisions are
not mandatory; they are directory. | ensured it on the same day. The proceedings at
the Rajya Sabha Secretariat were convened on that count. But sometimes when we
engage in legislation, we create a mechanism that puts the executing authorities in
problem. And that indicates that everything which is passed by this House as a
legislation must be fully scrutinized. We, in this House, and the Joint Parliamentary
Committee sanctified that a retiing Member would have to give an affidavit duly
signed by a Gazetted Officer, and the Secretariat was bound by it. | have held it to be
directory. But if we had been more alert at that point in time and cared for the dignity
of a retiring Member, perhaps, that situation would not have arisen. | have made it a
condition here that before a Member retires, everything must be formalized.
Whenever an ex-Member comes to Delhi, and if he has any problem of
accommodation, we will try to accommodate him in Western Court.

Hon. Members, | now take up Question Hour. ...(Interruptions)... This was
already there. It was done as a special circumstance. ...(Interruptions)... Yes, Dr.
Meena.

S1. fRIS) ATt Wom (TSR : [l FE1SY, ISR b BTl 9gd &S gU &l
o (ATHTH)...
ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Q.No.241.
Promotion of manufacture and sale of electric vehicles

*241. SHRI HARNATH SINGH YADAV: Will the Minister of HEAVY INDUSTRIES be
pleased to state:
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(a) whether Government has taken any steps to promote manufacturing of electric
vehicles to reduce the increasing pollution;

(b) if so, the details thereof;

(c) whether Government has formulated any scheme to provide subsidy or loan at
low-interest rate on electric vehicles to promote their sale;

(d) if so, the details thereof; and

(e) the ratio of manufacturing and sale of these vehicles during the last three
years?

THE MINISTER OF HEAVY INDUSTRIES (DR. MAHENDRA NATH PANDEY): (a) to
(e) A statement is laid on the Table of the House.

Statement

(a)and (b) Yes sir, the Ministry of Heavy Industries has launched three schemes
with an objective to boost demand of Electric Vehicles (EVs) and to incentivise
manufacturing of EVs and Advanced Automotive Components. Their details are as
under.

i. The Government notified Faster Adoption and Manufacturing of Electric Vehicles in
India Phase Il (FAME India Phase II) Scheme with a budgetary outlay of Rs. 10,000
crore for a period of five years commencing from 1% April, 2019 to promote
hybrid/electric technology in transportation so as to reduce dependency on fossil
fuels and to address issues of vehicular emissions. As far as e-Buses, electric three
wheelers (e-3W) and electric four wheelers (e-4W) are concerned, the scheme
provides subsidy to those vehicles which are used in public transportation or for
commercial use. For electric two wheelers (e-2W), privately owned vehicles are also
provided with subsidy.

FAME Il intends to support 7,090 e-Buses, 5 lakh e-3 Wheelers, 55,000 e-4
Wheeler Passenger Cars (including Strong Hybrid) and 10 lakh e-2 Wheelers.
Further details about the FAME Il India scheme can be seen on the website at
https://heavyindustries.gov.in/UserView/index ?mid=1378 .

ii. Production Linked Incentive (PLI) Scheme for Automobile and Auto component
industry with a budgetary outlay of Rs. 25,938 crore, provides financial incentives to
boost domestic manufacturing of Advanced Automotive Technology products
including electric vehicles and their components. Further details about the scheme
can be seen at https://heavyindustries.gov.in/UserView/index ?mid=2482 .
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iii. Production Linked Incentive (PLI) Scheme for Advanced Chemistry Cell (ACC):
The Government has approved PLI Scheme for manufacturing of ACC in the country
with a budgetary outlay of Rs. 18,100 crore. The scheme incentivises the
establishment of Giga scale ACC manufacturing facilities in the country for 50 Giga
Watt hour (GWh). These ACCs will be used in batteries which are aimed to promote
Further
https ://heavyindustries.gov.in/UserView/ index ?mid=2487 .

the widespread adoption of EVs. details may be seen at

(c)and (d) No such scheme has been formulated by the Ministry of Heavy
Industries and as per information provided by NITI Aayog no such scheme has also
been formulated by them.

(e) Sir, the information regarding manufacture of electric vehicles is not maintained
by the Ministry. The data regarding the number of electric vehicles sold in India (as
per information from Ministry of Road Transport and Highways, MoRTH), is attached
as per ANNEXURE.

Annexure
(Units in Number)
Domestic Sales (MoRTH*)
Category Fuel Types

2020-21 2021-22 2022-23
Passenger Vehicles (e-4W) EVs 5,000 19,000 47,581
Three Wheelers (e-3W) EVs 88,000 1,78,000 4,02,106
Two Wheelers (e-2W) EVs 41,000 2,31,000 7,28,027

* MoRTH: Ministry of Road Transport and Highways

s} T R A1 : IR, U9 Gt 241. . (SHdYT).

1. HE5 1 YISy : O, IR 94T Ued IR 39 {1 11 B ....(Faem ). ..

MR. CHAIRMAN: Q. No. 242. Shri Vaiko.

*Q. No. 242. [The questioner was absent. |
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Recommendation on duty hours of railway staff

*242. SHRI VAIKO: Will the Minister of RAILWAYS be pleased to state:

(a) whether the High Power Committee (HPC) recommended reducing duty hours
of Running staff to 10 hours by 2020, considering the vast infrastructure development
in Railways and also International Labour Organisation (ILO) Convention;

(b) if so, the reasons as to why the recommendation is not being implemented;

(c) whether HPC also recommended for periodical rest for 40 hours for running staff
as granted to other employees, and staying away from Headquarters for 48 hours;
and
(d) if so, the reasons as to why they are not being implemented keeping in
view the safety in Railways and keeping the staff in alert mode?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) to (d) Indian Railways has been continuously working for improving the working
conditions of running staff. Some of the interventions made/measures taken, which
have made the job of running staff less stressful are as follows: -

1. Improvement in running Rooms / lobbies: -

Air conditioning of Running Rooms: All running rooms over Indian Railways are
being air-conditioned for providing sound outstation rest to the running staff

ii. Separate rooms for female crew are being provided in the running rooms.

ii. Running rooms are being progressively provided with cubicles / rooms with
two beds so that crew does not get disturbed during rest. 47% of the
running rooms have so far been covered.

iv. Good quality subsidized meals are provided to the crew at running rooms.
Crew also has the option to get meals prepared of his choice by providing
ingredients.

v. Quality of drinking water has been improved by provision of RO in all running
rooms.

vi. Yoga room, meditation rooms, reading rooms with newspapers and
magazine are being provided for the convenience of the crew during
rest.
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vii.  Facilities like foot massager etc. are also being provided progressively.

viii.  Over the last five years more than 45 numbers of Running Rooms have been
constructed which has helped in designing appropriate running links for the
running staff and also arranging comfortable stay for them away from their
homes.

2. Improvement in locomotives:

Most new locomotives are being manufactured/acquired with cab air
conditioning. Cab Air conditioning is progressively being done on existing
locomotives also.

ii. Locomotive cabs have been modified with ergonomic crew friendly features
like better seats and more space.

iil.  Waterless urinal has been provided on trial basis.

3. Fogsafe Device: It is an aid to Loco Pilots for locating the approaching
signals and important landmarks during foggy weather conditions for reducing
stress on the crew.

4. Sigma Board: The retro-reflective strip in sigma shape for easy identification
of stop signal during foggy weather has been provided two masts prior to stop
signal on all the Zonal Railways as an aid and for reducing stress.

5. Mobile Application named ‘Chalak Dal’ has been developed for the facilitation
of crew. Through the App, crew can access all his details related to running
duties, sign on/ sign off, loco trouble shooting directory and other documents
required during train operation which otherwise were required to be carried in
hard copy.

The working hours of running staff is constantly monitored and worked upon to
ensure that they are deployed for running duty as per the laid down limits. 87.6% of
the actual running duties of running staff (wheel move to wheel stop) is performed
within 9 hours and 83.6% of the complete duty of running staff (sign on to sign off) is
done within prescribed 11 hours.

For filling up vacancies of running staff, massive recruitment exercise has been
concluded recently, as a result of which more than 34000 running staff have been
inducted which helped in ensuring running duties within prescribed limit, to the extent
possible.
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The High-Power Committee which had been constituted to review the duty hours of
running and other safety categories of staff submitted its report in August, 2013
making 89 recommendations, many of which have been implemented, bringing
substantial improvement in the working condition of the running staff.

As regards the recommendation for Stay away from Headquarter to be restricted
to 48 hours it is stated that about 96.00 % running staff are within 48 hours of Stay
away from Headquarters, even though the present provision allows for upto 72 hours
stay away from Headquarters. Further, regarding periodic rest it was decided to
follow with existing pattern of 5 rests of 22 hours or 4 rests of 30 consecutive hours.

The above measures have contributed towards safety in train operations.

MR. CHAIRMAN: Shri Vaiko. ...(Interruptions)... Hon. Member is not present.
...(Interruptions)...

SHRI ASHWINI VAISHNAW: Sir, the statement is laid on the Table of the House.

MR. CHAIRMAN: Q.No.243. Shri Harbhajan Singh.

*Q. No. 243. [The questioner was absent. |

Settlement of claims under PMFBY

*243. SHRI HARBHAJAN SINGH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government is aware of the instances of farmers being harassed by
insurance companies for settlement of claims under PM Fasal Bima Yojana (PMFBY);
(b) if so, whether Government has received any complaints in this regard; and

(c) the action taken for further streamlining PMFBY so that the intended beneficiaries
are benefited ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (c) A Statement is laid on the
Table of the House.

Statement

(a) to (c) Pradhan Mantri Fasal Bima Yojana (PMFBY') has been operational since
Kharif 2016 and till 2022-23 (as on 30.06.2023), 4846 lakh farmer applications have
been enrolled over an area of about 3497 lakh hectare insuring a sum of Rs. 14,45,978
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crore. Against premium of Rs. 29,123 crore paid by farmers, claims of Rs. 1,40,599
crore have been paid to about 1457 lakh farmer applications.

The admissible claims under the Pradhan Mantri Fasal Bima Yojana (PMFBY)
are generally paid by the concerned insurance companies within two months of
completion of Crop Cutting Experiments (CCES)/harvesting period and one month of
notification for invoking the risks/perils of prevented sowing, mid-season adversity
and post harvest losses subject to receipt of total share of premium subsidy from
concerned Government within time. However, settlement of few claims in some
States got delayed due to reasons like delayed transmission of yield data; late release
of their share in premium subsidy, yield related disputes between insurance
companies and States, non-receipt of account details of some farmers for transfer of
claims to the bank account of eligible farmers and National Electronic Fund Transfer
(NEFT) related issues, erroneous/incomplete entry of individual farmers data on
National Crop Insurance Portal (NCIP), delay in remittance of farmers share of
premium/non-remittance of farmers share of premium to concerned insurance
company etc.

All major works relating to the assessment of crop yield/crop loss for
calculation of admissible claims are being performed by the concerned State
Government or Joint Committee of State Government officials and concerned
insurance company. However, during implementation of the PMFBY, some
complaints against insurance companies about non-payment and delayed payment of
claims; under payment of claims on account of incorrect/delayed submission of
insurance proposals by banks; discrepancy in vield data & consequent disputes
between State Government and insurance companies, delay in providing State
Government share of funds, non-deployment of sufficient personnel by insurance
companies etc., have been received in the past in the country. Most of the
complaints have been suitably addressed.

Further, the PMFBY operational guidelines provide for stratified grievance
redressal mechanism. At the initial level, for grievance redressal, each block &
district have designated block/district level grievance redressal officer to respond to
the grievances of Farmers, Banks, Insurance Companies etc. within 7 days of receipt
of grievance. In case of dissatisfaction at block level the matter can be brought before
District Level Grievance Redressal Committee (DGRC) headed by the District
Magistrate/Collector. In case of disagreement with the decision by any party at
district level; the same is represented to the State Level Grievance Redressal
Committee (SGRC) within 15 days from the decision of DGRC. SGRC is headed by
Principal Secretary/Secretary of Nodal Department. The SGRC has to dispose the
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grievance within 15 days time of receipt of grievance. The decision of the Committee
shall be accepted by all the parties.

In addition the PMFBY guidelines also provide for the resolution of yield
disputes, between Insurance Companies and States through State Level Technical
Advisory Committee (STAC) and in case it is unresolved at State level further
escalation can be made before the Technical Advisory Committee (TAC) at Centre
Level. Accordingly, yield disputes were referred by the Karnataka, Gujarat, Odisha
(Knharif 2018), Maharashtra, Rajasthan (Kharif 2017 & Kharif 2018), Jammu &
Kashmir (for yield calculation methodology for coverage of apple and saffron crop)
Haryana (Kharif 2017), Chhatisgarh (Kharif 2017 — paddy/rice issue), Haryana for
Cotton (Kharif-19 & 20), Odisha (Kharif-21) to the TAC and the matter was
examined and resolved by using satellite data, yield data, weather data and other
proxy data/indicators in consultation of Mahalanobis National Crop Forecast Centre
(MNCFC) and the claims have been settled as per the decision of TAC.

The Department has taken various steps for further streamlining PMFBY.
National Crop Insurance Portal (NCIP) has been developed for ensuring auto-
administration, subsidy payment, co-ordination, transparency, dissemination of
information and delivery of services including direct online enrollment of framers,
uploading/obtaining individual insured famer’s details for better monitoring and to
ensure transfer of claim amount electronically to the individual farmer’s Bank Account
through Digiclaim module.

The scheme envisages use of improved technology in implementation of the
scheme. Accordingly, various steps like capturing of vyield data/Crop Cutting
Experiments (CCEs) data through CCE-Agri App & uploading it on the NCIP,
allowing insurance companies to witness the conduct of CCEs, integration of State
land records with NCIP etc. have already been taken to improve timely settlement of
the claims to farmers. Following technologies for Objective Crop Damage & Loss
Assessment and transparency have recently been approved for implementation w.e.f.
2023-24:

o YES-TECH (Yield Estimation System Based on Technology) for gradual
migration to Remote-Sensing based yield estimation to help assess yields as well as
fair and accurate Crop Yield Estimation. This initiative has been launched for paddy
& wheat crops from Kharif 2023 wherein 30% weightage to vyield estimation will
mandatorily be assigned to YES-TECH derived yield.

. WINDS (Weather Information Network and Data System) for Network of
Automatic Weather Stations (AWS) & Automatic Rain-Gauges (ARG) for collecting
hyper-local weather data at GP & Block level. This will be fed into a National unified
network of AWS & ARG with interoperability & sharing of data in coordination with
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India Meteorological Department (IMD). WINDS will provide data not only for YES-
TECH but also for effective drought & disaster management, accurate weather
prediction and offering better parametric insurance products.

o CROPIC (Collection of Real-time photos and Observations of Crops) for Geo-
tagged photographs for validation of sown Crop with Insured Crop and use of pictorial
analytics for Objective Crop Damage Assessment & Crop Yield Estimation.

Department has been regularly monitoring the functioning of insurance
companies, including timely settlement of claims through weekly video conferences of
all stakeholders, one to one meeting as well as National Review Conferences. In order
to rigorously monitor claim disbursal process an end to end module by the name of
‘Digiclaim Module’ has been operationalized for payment of claims from Kharif 2022
onwards. It involves integration of National Crop Insurance Portal (NCIP) with PFMS
and accounting system of Insurance Companies to provide timely & transparent
processing of all claims. Various innovative technologies are also adopted to increase
the timeliness for flow of requisite information/data amongst stakeholders.

Started in 2020, Integration of Land Record with NCIP is now complete for
Madhya Pradesh, Chhattisgarh, Andhra Pradesh, Maharashtra, Rajasthan,
Karnataka, Odisha - 90% of the insured area is now being validated through e-land
records of the states through land record integration.

Based on the experience gained, views of various stakeholders and with a view
to ensure better transparency, accountability, timely payment of claims to the farmers
and to make the scheme more farmer friendly, Government has periodically
comprehensively revised the Operational Guidelines of the PMFBY to ensure that the
eligible benefits under the scheme reach the farmers timely and transparently.

MR. CHAIRMAN: Shri Harbhajan Singh. ...(Interruptions)... Hon. Member is not
present. ...(Interruptions)...

it FeTer TlERY : U, IR 99T Ued R X ST T Bl (). .
MR. CHAIRMAN: Q.No.244. ...(Interruptions)... Shri Kapil Sibal.

*Q. No. 244. [The questioner was absent. |

Coverage under PDS

*244. SHRIKAPIL SIBAL: Will the Minister of CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that National Food Security Act (NFSA) beneficiaries are
decided on the basis of 2011 census data;

(b) if so, considering the fact that the census has been delayed, steps taken to
ensure that there are no exclusions and the beneficiaries get their due under Public
Distribution System (PDS);

(c) whether it is also a fact that intra State transactions under One Nation One Ration
Card (ONORC) are much larger than inter-State transactions, if so, the reasons
therefor; and

(d) the steps taken by Government to spread awareness and information about
ration card portability, especially among migrants ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (d) A statement is laid
on the Table of the House.

Statement

(a) Section 9 of the National Food Security Act, 2013 (NFSA) provides that the
percentage coverage under the Targeted Public Distribution System in rural and urban
areas for each State shall be determined by the Central Government and the total
number of persons to be covered in the State shall be calculated on the basis of the
population estimates as per the census of which the relevant figures have been
published. At the time of implementation of NFSA, the latest published figures of
Census pertaining to the year 2011was used to determine the coverage of all
States/Union Territories (UTs).
(b) The National Food Security Act, 2013 provides for coverage of upto 75% of the
rural population and upto 50% of the urban population, which at Census 2011 comes
to 81.35 crore persons. Intent of the Government for conducting Census 2021 was
notified in Gazette of India on 28th March, 2019. Due to outbreak of COVID-19
pandemic, the Census 2021 and the related field activities could not be undertaken.
At present, against the intended coverage of 81.35 crore, 80.24 crore
beneficiaries are identified by the States/UTs under the Act. Still, there is scope for
identification of 1.11 crore additional beneficiaries under the Act by the State
Governments. The Coverage under the Act is sufficient high to ensure that all the
vulnerable and needy sections of the society get its benefit.
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(c) The main objective of One Nation One Ration Card (ONORC) is to empower all
beneficiaries including migrant beneficiaries to access their NFSA foodgrains from any
Fair Price Shop (FPS) of their choice, anywhere in the country, by using their same
existing ration card with biometric authentication on an electronic Point of Sale
(ePoS) device.

Under Intra-State portability, NFSA beneficiaries are allowed to avail ration
from any FPS within the State including nearby FPSs to avoid travel to tagged
(original) FPS whereas Inter-State portability is being used by migrant NFSA
beneficiaries outside their native/home State. Since, number of beneficiaries visiting
near by FPSs are more than the beneficiaries who working outside their home State,
therefore, Intra-State Portability transactions are comparatively more.

While, the Inter-State portability gives flexibility to migrant beneficiaries to be
self-reliant for their food security and ease of living with livelihood anywhere in the
country, at the same time it also allows their family members back in the village/home
(if any) to also draw the part/balance foodgrains on the same ration card for their
food security.

(d) A nationwide campaign has been carried out to create awareness among the
NFSA beneficiaries about ONORC in different modes viz. FM/Radio channels,
displaying audio visual spots at railway stations, banners, posters at outdoors and
Fair Price Shops (FPSs), bus wraps etc. Apart from this States/UTs employed their
own means for these campaigns.

Recently, this Department has launched an awareness generation campaign of
ONORC on 168 FM channels and 45 TV Channels across the country for which a 30
second radio spot and a 30 second Tele Vision Commercials (TVCs) have been
developed in 12 different languages viz. Hindi, Assamese, Bengali, English, Gujarati,
Kannada, Malayalam, Marathi, Odia, Punjabi, Tamil and Telugu.

MR. CHAIRMAN: Shri Kapil Sibal. ...(Interruptions)... Hon. Member is not
present. ...(Interruptions)...

et fARoE SAife: A |arafa J81ey, faaRor 991 yed R g fear 1 gl
...(TIHT)...

MR. CHAIRMAN: Q.No.245. ...(Interruptions)... Dr. Sasmit Patra.
...(Interruptions )...

47



48

[RAJYA SABHA]

Restarting PMGKAY

*245. DR. SASMIT PATRA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is considering restarting Pradhan Mantri Garib Kalyan
Anna Yojana (PMGKAY) and will provide additional 5 kg rice apart from the 5 kg rice
provided earlier under National Food Security Act (NFSA);

(b) the reasons for renaming NFSA programme as new PMGKAY instead of restarting
the earlier PMGKAY which was discontinued; and

(c) by when would Government restart providing additional 5 kg rice under PMGKAY
as it was done since 20207

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (c) A statement is laid
on the Table of the House.

Statement

(a) to (c) The Pradhan Mantri Garib Kalyan Anna Yojana (PMGKAY) had been
launched with the specific purpose of ameliorating the hardships faced by the poor
and needy due to economic disruptions caused by the COVID-19 outbreak in the
country. The allocation of free foodgrains, under PMGKAY was in addition to normal
allocation done under the National Food Security Act (NFSA), 2013. A total quantity
of approx. 1118 LMT foodgrains had been allocated under PMGKAY (Phase I-VII) for
the period of 28 months with a planned financial outlay of about Rs. 1.13 lakh crores
for FY 2020-21, Rs. 1.47 lakh crores for FY 2021-22 and Rs. 1.31 Lakh crores for FY
2022-23.

The National Food Security Act, 2013 (NFSA) being implemented in all the
States/UTs, on an all-India basis, aims to supplement the food requirements of upto
75% of the rural and upto 50% of the urban population. While Antyodaya Anna
Yojana (AAY) households, which constitute poorest of the poor are entitled to 35 kg
of foodgrains, per family per month. Priority Households (PHH) are entitled to 5 kg of
foodgrains per person per month at uniform subsidized prices specified in Schedule-|
prices of the Act.

The Government has decided to distribute free of cost foodgrains to
beneficiaries as per their entitlements for a period of one year from 1st January, 2023
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under the Pradhan Mantri Garib Kalyan Anna Yojana (PMGKAY) with the
approximate expenditure of nearly Rs. 2 lakh crores annually.

MR. CHAIRMAN: Dr. Sasmit Patra. ...(Interruptions)...

DR. SASMIT PATRA: Sir, Q. No. 245. ... (Interruptions)...

et Ao SAfa: 9= 9arafa g81ey, faaRor 991 yed R g ey 1 2l
...(TGLIH)...

MR. CHAIRMAN: Q. No. 246. ...(Interruptions)... Shri Jose K. Mani.
...(Interruptions)...

Angamaly-Erumeli railway line project

*246. SHRI JOSE K. MANI: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railway Board has considered the Revised Estimate (RE) submitted
by the Kerala Rail Development Corporation Limited for the Angamaly-Erumeli railway
line project;

(b) if so, the details thereof;

(c) whether Government has any plan to defreeze the Angamaly-Erumeli project,
sanction the RE and proceed with the execution works; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) 1o (d) A statement
is laid on the Table of the House.

Statement

(a) to (d) Angamali-Sabarimala via Erumeli new line project was sanctioned in 1997-
98. Work on Angamali-Kaladi (7 Km) and long lead works on Kaladi-Perumbavoor
(10 Km) have been taken up. However, further works on this project could not be
taken forward due to protests by local people against land acquisition and fixing of
alignment of the line, court cases filed against the project and inadequate support
from the State Government of Kerala.
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Due to the alignment being in thick forest area and issues of survey, it was
decided to terminate the alignment at Erumeli, which is about 35 KM from Sabarimala
shrine. Accordingly, Detailed Project Report (DPR) of the project from Angamali up
to Erumeli (111 Km) has been prepared by M/s KRDCL. The Estimated cost of the
project has been updated by M/s KRDCL at Rs. 3726.95 crore.

Meanwhile, demand has been received for exploring new railway line from
Chengannur to Pamba which is a shorter route for Sabarimala Shrine. Pamba is
situated about 4 Km away from Sabarimala shrine. Final Location Survey for
Chengannur - Pamba (75 Km) new line has been sanctioned. The survey of said
work has been taken up for preparation of Detailed Project Report (DPR).

MR. CHAIRMAN: Shri Jose K. Mani. ..(Interruptions).. Hon. Minister.
..(Interruptions )...

SHRI ASHWINI VAISHNAW: Sir, the statement is laid on the Table of the House.
..(Interruptions )...

MR. CHAIRMAN: Q. No. 247. ..(Interruptions).. Shri C. Ve. Shanmugam.
..(Interruptions )...

Shortage of water for irrigation due to climate change

*247. SHRI C. VE. SHANMUGAM: Will the Minister of AGRICULTURE AND
FARMERS’ WELFARE be pleased to state:

(a) whether it is a fact that due to climate change it is estimated that there is going
to be a shortage of water for agriculture in future;

(b) if so, the details thereof including the action plan for this;

(c)  whether there will be a major problem of irrigation in agriculture sector due to
shortage of water;

(d) if so, the details thereof;

(e) whether Government has any policy for management of agriculture sector in
future; and

(f)  if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (f) A statement is laid on the
Table of the House.

Statement

(a)to (f)  Ministry of Environment, Forests and Climate Change conducted
studies on impact of climate change in India as part of the Second National
Communication to the United Nations Frame Work Convention on Climate Change.
The studies revealed that impact of climate change and climate variability on the water
resources is likely to affect irrigation in agriculture. However, the impact of climate
change has been dealt with effectively through various interventions of the
Government.

The Government is implementing Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) with an aim to enhance physical access of water on farm and expand
cultivable area under assured irrigation and introduce sustainable water conservation
practices. The components of PMKSY are as under:

D) Accelerated Irrigation Benefit Programme (AIBP) and Har Khet Ko Pani
(HKKP) components of PMKSY are being implemented by Department of Water
Resources, River Development & Ganga Rejuvenation (DoWR, RD&GR). AIBP
focuses on faster completion of ongoing 99 nos. of Major and Medium Irrigation
projects, prioritized during 2016-17, along with their Command Area Development &
Water Management (CADWM) works under HKKP in Mission Mode. Out of these
projects, 53 projects have been completed so far. The PMKSY was approved for
continuation from 2021-22 to 2025-26. In addition, 6 new projects have been included
under PMKSY -AIBP after 2021-22.

i) Watershed Development Component (WDC-PMKSY): Integrated Watershed
Management Programme (IWI\/IP) amalgamated as one of the components of
PMKSY in 2015-16 and named as the Watershed Development Component (WDC-
PMKSY) is being implemented by Department of Land Resources. Under WDC-
PMKSY 1.0, Central assistance was provided for 8214 watershed development
projects in 28 States and an amount of Rs. 8894.46 crore was released. The
extended project period of WDC-PMKSY 1.0 got over on 31.03.2022. From the year
2014-15 to 2021-22, approximately 7.64 lakh water harvesting structures have been
created / rejuvenated and an additional area of about 16.41 lakh ha has been brought
under protective irrigation. The WDC was approved for continuation from 2021-22 to
2025-26 as WDC-PMKSY 2.0 and an area of 50.55 lakh ha of watershed projects
has been sanctioned to 28 States and UTs of Jammu & Kashmir and Ladakh. So far,
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an amount of Rs. 2288.34 crore as Central share has been released to States/UTs
and approximately 0.38 lakh water harvesting structures have been created /
rejuvenated having an additional area brought under protective irrigation of 0.44 lakh
ha.

i)  DoWR, RD & GR has set up Bureau of Water Use Efficiency (BWUE) for
promotion, regulation and control of efficient use of water in irrigation, industrial and
domestic sector. The Bureau facilitates promotion of improving water use efficiency
across various sectors namely irrigation, drinking water supply, power generation,
industries etc. in the country. National Water Mission (NWM) launched the ‘Sahi
Fasal’ campaign to farmers in water stressed areas to grow crops which are not water
intensive but use water efficiently and are economically remunerative, healthy and
nutritious and suited to the agro-climatic-hydro characteristics.

iv) Further, Government supports construction of water harvesting and conservation
works primarily through Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS). Mission Amrit Sarovar launched as a part of celebration of
Azadi ka Amrit Mahotsav with an objective to conserve water for future. The Mission is
aimed at developing and rejuvenating 75 water bodies in each district of the country.
As on date, 111406 sites have been identified and work has commenced on 80428
sites. The work has been completed on 64967 sites. In addition, large number of
water bodies such as farm ponds, dug wells, checkdams and community ponds
(water harvesting & Fishery) have been created under the MGNREGS Scheme. Till
February, 2023, 64,09,852 number of water harvesting structures have been created
under the scheme.

Besides, to meet the challenges of Agriculture in the face of changing climate,
the Indian Council of Agricultural Research (ICAR) under Ministry of Agriculture and
Farmers’ Welfare has launched a flagship network project namely National Innovations
in Climate Resilient Agriculture (NICRA). The project aims to study the impact of
climate change on agriculture including crops, livestock, horticulture and fisheries and
to develop and promote climate resilient technologies in agriculture including water
productivity. Besides, ICAR has developed cost effective, location specific scientific
technologies viz. rainwater harvesting & recycling, precision technologies for
irrigation and farming practices, adoption of modern agronomic practices, diversifying
cropping pattern from water guzzling crops like low land rice, sugarcane to pulses,
oilseeds, maize and agro-forestry etc. It also imparts training and organizes field
demonstrations to educate farmers in this regard.

Other major initiatives taken by ICAR to address the impact of climate change
in agriculture are as under:-
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i ICAR has developed resilient varieties in different crops tolerant to climatic
stresses to improve the food grain production in the face of changing climate. Since
2014, a total of 2279 varieties have been released out of which 1888 are climate
resilient varieties which include 407 abiotic stress tolerant varieties and 1481 biotic
stress tolerant.

i Sixty eight location-specific climate resilient technologies have been developed
and popularized for wider adoption among the farming communities.

iii . District level risk and vulnerability assessment of Indian agriculture to climate
change has been prepared which is useful for several Ministries/ Departments for
prioritizing resources towards developmental programs.

V. Based on vulnerability assessment, climate resilient technologies are being
demonstrated on farmer’s fields in 151 clusters covering 446 villages.

V. Agricultural contingency plans for 650 districts have been prepared and State
officials have been sensitized for preparedness. Agricultural contingency plans have
been made available online for policy makers to take decisions in the event of delayed
monsoons and other extreme weather events.

vi. ICAR in collaboration with India Meteorological Department (IMD) is issuing
Agromet advisories twice a week (Tuesday and Friday) to around 6 crore farmers of
the country through Gramin Krishi Mausam Seva Program. The advisories are
reaching the farmers through m-KISAN portal, WhatsApp groups, SMS services etc.
Vii. During the past decade, 19,564 capacity building programs were conducted
throughout the country under NICRA project to educate stakeholders on various
aspects of climate change and resilient technologies, covering 5,60,016 different
stakeholders including farmers so as to enable wider adoption of climate resilient
technologies.

vii.  ICAR has made efforts to improve the nutritional quality in high yielding
varieties of cereals, pulses, oilseeds, vegetables and fruits using breeding methods
and developed 87 varieties under special project on Consortium Research Platform on
Biofortification.

ix.  System of Rice Intensification/ Direct Seeded Rice (SRI/ DSR) are also being
promoted under National Food Security Mission (NFSM) for reducing use of water in
agriculture sector.

This Ministry is also implementing several programmes/schemes under the
National Mission on Sustainable Agriculture (NMSA) to transform Indian agriculture
into sustainable production system. They include Rainfed Area Development
Programme, Soil Health & Fertility, Per Drop More Crop, Agro-forestry, National
Bamboo Mission, Paramparagat Krishi Vikas Yojana, Sub Mission on Agricultural
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Mechanization, Crop Residue Management, Crop Diversification Program, National
Bamboo Mission, National Mission for Integrated Development Horticulture (MIDH),
National Food Security and Nutrition Mission, Mission on Organic Value Chain
Development for North East Region etc. Besides, in order to promote climate friendly
and water use efficient crops, the Government has taken up various initiatives to
increase the cultivation of millets. Per Drop More Crop (PDMC) scheme promotes
water use efficiency at the farm level through Micro Irrigation technologies i.e. drip
and sprinkler irrigation systems. Till date an area of 79.15 lakh hectare has been
covered under Micro irrigation through the PDMC scheme from the year 2015-16.
Rainfed Area Development (RAD) scheme is being implemented as a component
under National Mission for Sustainable Agriculture (NMSA) from 2014-15 in the
country. RAD focuses on Integrated Farming System (IFS) for enhancing productivity
and minimizing risks associated with climatic variability. Till date an area of 7.11 lakh
hectares has been covered under RAD programme from the year 2014-15. Soil Health
Card (SHC) / Soil Health Management (SHM) scheme is operational through the
State Governments under National Project on Management of Soil Health & Fertility.
Now, this scheme has been merged as Soil Health Management Component of
Rashtriya Krishi Vikas Yojana (RKVY) from the year 2022-23. The main objective of
the scheme is to assist states in promoting Integrated Nutrient Management (INM)
through judicious use of chemical fertilizers including secondary and micro nutrients in
conjunction with organic manures & bio-fertilizers for improving soil health and its
productivity. Soil Health Card provides information to farmers on soil nutrient status of
their soil and recommendation on appropriate dosage of nutrients to be applied for
improving soil health and its fertility. So far 22.71 crore grid based soil health cards
have been distributed to farmers under the scheme. For promoting organic farming,
under Mission Organic Value Chain Development in North East Region
(MOVCDNER), 379 Farmer Producer Companies have been formed comprising of
1.89 lakh farmers and covering an area of 1.73 lakh ha. The restructured National
Bamboo Mission (NBM) was launched during 2018-19 as a Centrally Sponsored
Scheme (CSS). During the year 2022-23 the NBM has been merged with Mission for
Integrated Development of Horticulture (MIDH) scheme. MIDH is being implemented
in which an area of 11.26 lakh ha have been covered. Paramparagat Krishi Vikas
Yojana (PKVY) was initiated to promote organic farming in the country and so far
11.80 lakh ha area has been covered.

MR. CHAIRMAN: Shri C. Ve. Shanmugam.  ..(Interruptions).. Hon. Minister.
..(Interruptions )...
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SNt Ferer AleR: ARIey, fAaRor 9UT e uR I o R Bl

MR. CHAIRMAN: Q.No.248. ..(Interruptions).. Shrimati Darshana Singh.
..(Interruptions )...

Reforms in telecom sector

"*248.SHRIMATI DARSHANA SINGH: Wil the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that Government is considering further reforms in the telecom
sector;

(b) whether it is also a fact that Government is inviting recommendations from
industry on various issues including improving quality of services, bridging digital
divide and ensuring security of telecom networks;

(c) whether telecommunication facilities are not available in some villages of the
country, especially in remote areas; and

(d) if so, the steps being taken by Government to provide telecom facilities in all
villages of the country as well as the steps proposed to be taken for improvement in
quality of telecom services?

THE MINISTER OF COMMUNICATIONS (SHRI ASHWINI VAISHNAW): (a) to (ol) A
statement is laid on the Table of the House.

Statement

(a) and (b) Government is committed to bring reforms in telecom sector and has
brought various reforms in past 9 years.

(1) These telecom reforms have led to exponential growth of telecom sector,
improved quality of services, bridging of digital divide, safety of the users and security
of the telecommunication networks in past 9 years as indicated below:

S.No. | Parameters As on 31.03.2014 | As on
31.03.2023
() Mobile Subscribers (in crores) 90.45 114.39

T Original notice of the question was received in Hindi.
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(i) | Mobile Broadband Subscribers 4.56 81.20
(in crores)

(i) | No of Mobile towers (in lakhs) 4.0 9.9

(iv) | Number of Base Transreceiver | 6.49 25.42
Stations (BTS) [in lakhs]

(v) | Optical Fibre Cable (OFC) laid 11.05 38.06
[in lakh kms]

(vi) | Mobile Data Tariff (in 3/ GB) 269 10.1

(vii) | Data Usage per mobile subscriber | 0.27 17.11
per month (in GB)

(2) Further, the Government has simplified Standing Advisory Committee on
Frequency Allocation (SACFA) clearance for telecom towers which has resulted in
instantaneous SACFA clearances in 85% applications.

(3) The Government has also released National Frequency Allocation Plan 2022,
which will guide the users of the spectrum to plan their networks in accordance with
relevant frequency and parameters provided therein.

(4) Exemplifying the Hon’ble Prime Minister’s vision of integrated planning and
coordinated implementation of infrastructure connectivity projects under PM Gati
Shakti, the Call Before You Dig (CBuD) app was launched on 22.03.2023 for
preventing damage to underlying assets like optical fibre cables, through a ‘Whole-
of-Government approach’ benefitting all stakeholders by improving ease of doing
business and minimizing discomfort to the citizens.

(5) With an aim to achieve Ease of Living and Ease of Doing Business,
Government has removed or reduced 107-compliance burden as on date by
simplifying Government to Citizen and Government to Business interface.

(6) Gati Shakti Sanchar portal launched on 14.05.2022 to streamline the process
of Right of Way (RoW) applications and permissions of establishing telecom
infrastructure across the country. This has resulted in the fastest 5G rollout in the
world covering 717 districts with installation of more than 3.15 lakhs 5G Base
Transreceiver Stations (BTS) in just 10 months.

(7) The Government has launched Sanchar Saathi portal on 16.05.2023, a major
reform towards the safety and security of users, which includes Central Equipment
Identity Register (CEIR) module for tracing, blocking stolen/lost mobiles, Telecom
Analytics for Fraud Management and Consumer Protection (TAFCOP) module which
enables subscriber to know mobile connections registered in his/her name, Artificial
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Intelligence and Facial Recognition powered Solution for Telecom SIM Subscriber
Verification (ASTR) module to identify fraudulent subscribers. By using Sanchar
Saathi portal, more than 50 Lakh fraudulent connections have been disconnected so
far.
(8) To improve the mobile coverage in border villages, the RoW permissions for
the installation of Base Transreceiver stations (BTSs) have been facilitated in border
area.

Further, the Government is regularly consulting with all the stakeholders
including different industry associations, Telecom Regulatory Authority of India (TRAI)
etc. to bring and implement the reforms in telecom sector for overall growth of sector.

(c) and (d) Government is implementing various schemes to provide the telecom
coverage to all uncovered 38,901 villages at an outlay of more than X 41000 crores.
Bharat Net scope recently expanded to cover all the inhabited villages at an outlay of
% 1.39 lakhs crores.

Telecom Regulatory Authority of India (TRAI) monitors the performance of
service providers against the benchmark for various Quality of Service (QoS)
parameters by way of Quality of Service regulations issued from time to time. The
Government has also requested the TRAI to review the existing QoS Regulations and
incorporate more stringent parameters/benchmarks to improve the present QoS
significantly.

MR. CHAIRMAN: Shrimati Darshana Singh. ..(Interruptions).. Hon. Minister.
..(Interruptions )...

SHRI ASHWINI VAISHNAW: Sir, the statement is laid on the Table of the House.
..(Interruptions )...

s o1 RiE: a=gaTe, A== 9uai #8Iey . (aY™). .

MR. CHAIRMAN: Q.No.249.  ..(Interruptions).. ~ Shri Narain Dass Gupta.
..(Interruptions )...

Effects of Radio Frequency radiation

*249. SHRI NARAIN DASS GUPTA: Will the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether Government has taken note of the ill-effects of uncontrolled radiation
of Radio Frequency (RF) affecting pre-adolescent children, pregnant women, elderly
people, patients with pace makers, birds, flora and fauna, insects etc.; and

(b) steps taken by Government to control ill-effects of RF near cellular towers in
residential areas?

THE MINISTER OF COMMUNICATIONS (SHRI ASHWINI VAISHNAW): (a) to (b) A
statement is laid on the Table of the House.

Statement

(a) and (b) World Health Organization (WHO) in its Fact Sheet No. 304, May 2006
on Electromagnetic Fields and Public Health (Base Stations and Wireless
Technologies) has concluded that "considering the very low exposure levels and
research results collected to date, there is no convincing scientific evidence that the
weak RF Signals from base stations and wireless networks caused adverse health
effects. From all evidence accumulated so far, no adverse short or long term health
effects have been shown to occur from the RF Signals produced by base stations. "

In August 2016, drawing conclusion from scientific research, WHO has
recorded on its website that =n the area of biological effects and medical applications
of non-ionizing radiation approximately 25,000 articles have been published over the
past 30 years. Despite the feeling of some people that more research needs to be
done, scientific knowledge in this area is now more extensive than for most
chemicals. Based on a recent in-depth review of the scientific literature, the WHO
concluded that current evidence does not confirm the existence of any health
consequences from exposure to low level electromagnetic fields.

In February, 2020, WHO has again clarified, in Question & Answer (Q&A)
published on its website on 5G mobile networks and healths, that To date, and after
much research performed, no adverse health effect has been causally linked with
exposure to wireless technologies.

International Telecommunication Union (ITU) in its Guide on electromagnetic
fields and health of 2020 has referred to WHO note, in terms of EMF and health as "Al
reviews conducted so far have indicated that exposures below the limits
recommended in the International Commission for Non lonizing Radiation Protection
(ICNIRP) 1998 EMF guidelines, covering the full frequency range from 0-300 GHz, do
not produce any known adverse health effect. Studies and further research in this
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area for better health risk assessments and knowledge about biological effects are
ongoing process.

Government is following relevant International agencies/ organizations such as
World Health Organization (WHO), International Commission on Non lonizing
Radiation Protection (ICNIRP), International Agency for Research on Cancer (IARC)
and International Telecommunication Union (ITU) for possible effects of radio
radiation on humans, flora and fauna.

ICNIRP have issued guidelines for limiting exposure to time-varying electric,
magnetic and electromagnetic fields (up to 300 ghz). ICNIRP has prescribed its
norms for general public exposure as under:

Frequency E-Field Strength H-Field Strength Power Density
Range (Volt/Meter) (Amp/Meter) | (Watt/Sq.Meter)
400MHz to 2000MHz 1.375f 0.0037f /200
2GHz to 300GHz 61 0.16 10
(fis frequency in MHz)

Both WHO and ITU recommend to adopt ICNIRP guidelines for EMF exposure.
137 countries have already adopted ICNIRP norms. ITU in 2019 has noted that
“Because disparities in standards around the world have caused increasing public
anxiety about exposure from the introduction of new technologies, WHO has
commenced a process of harmonization of EMF standards worldwide.”

The Government of India has adopted extremely strict norms for EMF radiation
which is 10 times more stringent than the safe limits prescribed by ICNIRP. The
present EMF exposure limits laid down for Base Transceiver Stations (BTSS) in India
are as follows:

Frequency E-Field Strength H-Field Strength Power Density
Range (Volt/Meter) (Amp/Meter) | (Watt/Sq.Meter)
400MHz to 2000MHz 0.434f ” 0.0011f /2000
2GHz to 300GHz 19.29 0.05 1
(fis frequency in MHz)

Telecom Service Providers have complained that such stringent norms have

adverse impact on quality of service.

Government of India has put in place a well-structured process and

mechanism so that Telecommunications Service Providers (TSPs) strictly adhere to

these prescribed norms including submission of certificate by Telecom Service
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Providers before commercial start of BTS site and extensive audit of compliance. DoT
has provisioned to impose financial penalty on defaulting TSPs whose BTSs are found
exceeding the prescribed EMF emission limits and closure of BTSs as per procedure if
they are not brought within prescribed emission limits.

MR. CHAIRMAN: Shri Narain Dass Gupta. ...(/nz‘errupz‘/ons)... Hon. Minister.
..(Interruptions )...

SHRI ASHWINI VAISHNAW: Sir, the statement is laid on the Table of the House.
..(Interruptions )...

MR. CHAIRMAN: Q. No. 250. ..(Interruptions).. Shri S. Selvaganabathy.
..(Interruptions )...

Production of exotic fruits in Puducherry

*250. SHRI S. SELVAGANABATHY: Wil the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of production of exotic fruits in Puducherry during the last three
years and the current year, year-wise, variety-wise and district-wise;

(b) the extent to which farmers have benefitted from production of exotic fruits;
and

(c) whether Government is helping the States to grow exotic fruits and, if so, the
details of schemes/ programmes under which Government is helping Puducherry for
the same ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (c) A statement is laid on the
Table of the House.

Statement

(a) to (c) Ministry of Agriculture and Farmers Welfare (MoA&FW) promotes holistic
development of horticulture including exotic crops through regionally differentiated
programmes like Mission for Integrated Development of Horticulture (l\/IIDH) with an
end to end approach encompassing components for planting material production,
new plantation, horticulture mechanization, rejuvenation, protected cultivation,
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training of farmers, post harvest management and creation of marketing infrastructure
etc. The Ministry has identified globally popular fruits namely Avocado (Butter fruit),
Blue berry, Dragon fruit (Kamalam), Kiwi, Mangosteen, Persimmon, Passion fruit,
Rambutan and Strawberry for promotion and scale up of production under MIDH
scheme in all States and Union Territories (UTS) including Puducherry. The support
has been provided under MIDH to promote exotic fruits specially dragon fruit
(Kamalam) in Puducherry. Indian Council of Agricultural Research (ICAR) — Indian
Institute of Horticultural Research (IIHR) has conducted various programmes like
trainings, demonstrations and farm fest for promotion of exotic fruit crops in
Puducherry. MoA&FW has also sanctioned Centre of Excellence (CoE) on Dragon
Fruit (Kamalam) at IIHR, Bangalore to provide quality planting material, technical
knowledge through trainings and demonstrations to the farmers of all States/ UTs
including Puducherry.

Horticulture crops are also covered under Pradhan Mantri Fasal Bima Yojana
(PMFBY) to provide safeguards to farmers. The assistance is also available for
creation of infrastructure in Horticulture sector under Agriculture Infrastructure Fund
(AIF) scheme of Government of India. National Horticulture Board (NHB) is also
providing support for development of commercial horticulture, protected cultivation
and post harvest infrastructure including cold storages, pack-houses, primary
processing etc. The support is also available to promote micro irrigation in horticulture
crops through Pradhan Mantri Krishi Sichai Yojana (PMKSY). Plantation of Dragon
fruit (Kamalam) under horticulture plantation has been permitted under Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA). Puducherry has
reported area and production of horticulture crops including exotic fruits like Dragon
fruit (Kamalam) as 8150 ha and 27810 MT respectively, as per first advance estimate
of 2022-23.

MR. CHAIRMAN: Shri S. Selvaganabathy. ..(Interruptions).. Hon. Minister.
..(Interruptions )...

it e TieR: wEIy, faaRor 99T ued UR I &7 T B
MR. CHAIRMAN: Q.No.251. ..(Interruptions).. Ms. Dola Sen. ...(Interruptions)...
Declining Textile and Apparel Exports

*251. MS. DOLA SEN: Will the Minister of TEXTILES be pleased to state:
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(a) whether Government is taking any steps to address the challenges faced by the
textile and apparel industry due to decline in the exports and the lack of cost
competitiveness;

(b) if so, the details thereof and if not, the reasons therefor;

(C) whether Government is considering removal of 11 per cent import duty on cotton
to alleviate the financial burden on textile manufacturers and exporters; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA
VIKRAM JARDOSH): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) and (b) Government is implementing various schemes viz, Pradhan Mantri Mega
Integrated Textile Region and Apparel (PM MITRA), SAMARTH (Scheme for
Capacity Building in Textile Sector), Silk Samagra, National Handloom Development
Programme, National Handicraft Development Programme, Integrated Wool
Development Programme (IWDP), National Technical Textile Mission (NTTM),
Scheme for Integrated Textile Parks (SITP) etc. catering exclusively for development
of textile sector in the country. Further, Government is promoting production of MMF
Apparel, MMF Fabrics and Products of Technical Textiles in the country through
Production Linked Incentive (PLI) Scheme for Textiles.

India has so far signed 13 Free Trade Agreements including recently concluded
agreements with UAE and Australia; and 6 Preferential Trade Agreements with various
trading partners. In order to boost export and to make these products cost
competitive, Government extended continuation of Rebate of State and Central Taxes
and Levies (ROSCTL) on exports of Apparel/Garments and Made-ups. Further,
textiles products not covered under the RoSCTL are covered under Remissions of
Duties and Taxes on Exported Products (RoDTEP) along with other products.

Government also provides financial support to various Export Promotion
Councils and Trade Bodies engaged in promotion of textiles and garments exports,
for organising and participating in trade fairs, exhibitions, buyer-seller meets etc.

(c) and (d) The proposal to reduce Basic Customs Duty on Raw Cotton was
examined as part of Budget exercise 2023-24 and the request was not acceded to.
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MR. CHAIRMAN: Ms. Dola Sen. ...(Interruptions ... Hon. Minister. ...(Interruptions)...
el ST faehd SREI : wEIey, fAaRor 997 ued 1R vy fear i gl

MR. CHAIRMAN: Q.No.252. ..(Interruptions).. Shri M. Mohamed Abdulla.
..(Interruptions )...

Lack of adequate food processing units

*¥252. SHRI M. MOHAMED ABDULLA: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether it is a fact that about 40 per cent of perishable food is wasted in the
country due to lack of adequate food processing units, cold chain and storage
despite significant growth in the sector; and

(b) if so, the steps taken by Government to resolve it ?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI PASHUPATI KUMAR
PARAS): (a) and (b) A statement is laid on the table of the House.

Statement

(a) and (b) As per studies conducted by Indian Council for Agricultural Research —
Central Institute of Post-Harvest Engineering & Technology (ICAR-CIPHET), 2015
and NABARD Consultancy Service Pvt. Ltd (NABCONS), 2022, the estimated
percentage of Harvest and Post Harvest loss of perishable food is as follows:

Commodities Estimated Percentage Loss
(Perishables) As per ICAR-CIPHET study As per NABCONS
(2015) study (2022)
Fruits 6.70-15.88 6.02-15.05
Vegetables 4.58-12.44 4.87-11.61
Milk 0.92 0.87
Fisheries(Marine) 10.52 8.76
Fisheries(Inland) 5.23 4.86
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The Ministry of Food Processing Industries (MoFPI) supports the creation and
expansion of the processing/preservation capacity through implementation of various
schemes to reduce post-harvest losses and create higher value-addition. The
schemes are as follows:

() Pradhan Mantri Kisan SAMPADA Yojana (PMKSY)
(i) PM-Formalisation of Micro Food Processing Enterprises (PM-FME)
(i) Production Linked Incentive (PLI) scheme

MR. CHAIRMAN: Shri M. Mohamed Abdulla. ..(Interruptions).. Hon. Minister.
..(Interruptions )...

21 IYUf HAR URA: HBIgd, (4aR0 GHT el W ¥ g 11 2|
MR. CHAIRMAN: Q.No.253. ...(Interruptions )... Dr. Amar Patnaik. ...(Interruptions)..
Inclusion of crop loss due to attacks by wild animal under PMBFY

*253.  DR.AMAR PATNAIK: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has considered the request from Government of Odisha
for inclusion of crop damage due to inundation and attacks by wild animals under the
localised calamity peril category under the Pradhan Mantri Fasal Bima Yojana
(PMFBY);

(b) ifso, by when Government plans to bring the provisions for this, if not,
the reasons therefor;

(c)  whether Government will consider sharing the premium subsidy for coverage of
crop loss due to attacks by wild animals, between the Centre and State in the ratio
80:20, instead of 50:20 ratio under PMFBY; and

d)  ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (d) A statement is laid on the
Table of the House.



[ 11 August, 2023 ]

Statement

(a) to (d) Pradhan Mantri Fasal Bima Yojana (PMFBY) has been operational since
Kharif 2016 and till 2022-23 (as on 30.06.2023), 4846 lakh farmer applications have
been enrolled over an area of about 3497 lakh hectare insuring a sum of Rs. 14,45,978
crore. Against premium of Rs. 29,123 crore paid by farmers, claims of Rs. 1,40,599
crore have been paid to about 1457 lakh farmer applications.

The PMFBY provides for comprehensive risk insurance against crop damage
due to non-preventable natural risks from pre-sowing to post-harvest for the
crops/areas notified by the concerned State Government. The losses to crops due to
wild animals being preventable in nature were therefore, not covered. However, at the
request of Ministry of Environment, Forest and Climate Change and State
Governments, States have been allowed to notify the losses by wild animals on
individual assessment as add on cover keeping in view requirement of the State at
their own cost. Detailed protocol for coverage has been given in the Operational
Guidelines of the scheme.

Inundation as a risk cover is available to all notified crops. The hydrophilic
crops like paddy, jute, mesta etc. are eligible for claims against the risks/provisions
including damage of crop reported in the yield estimation through Crop Cutting
Experiments (CCEs), except for localized risk as because of the physiology of these
hydrophilic crops, stagnation of water is generally beneficial for growth of these
crops.

The review/revisions/rationalisation/improvements in the crop insurance
schemes is a continuous process and decision on suggestion/representations/
recommendations of the stakeholders/studies are taken from time to time after
consultation with various stakeholders. Accordingly, Government has revised the
premium subsidy sharing pattern 50 : 50 to 90 : 10 between Central and State
Government in North Eastern States (from Kharif 2020 season) and for Himalayan
States (from Kharif 2023 season). The premium sharing pattern of remaining
States/UTs is 50:50 subject to certain conditions. At present, no proposal to revise
the subsidy sharing pattern between Centre and State in respect of attacks by wild
animals is under consideration before the Government.

MR. CHAIRMAN: Dr. Amar Patnaik. ..(Interruptions).. Hon. Minister.
..(Interruptions )...

Y Ferer Aer): Aeigy, fAaR 991 yed W X9 foar T B

65



66

[RAJYA SABHA]

MR. CHAIRMAN: Q.No.254. ..(Interruptions).. Shri Abir Ranjan Biswas.
..(Interruptions )...

Quality checks and practices under ATMA Scheme

*254. SHRI ABIR RANJAN BISWAS: Wil the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has any mechanism or criteria to assess the quality and
relevance of technologies and practices disseminated through Agricultural
Technology Management Agency (ATMA) Scheme;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has received any feedback from farmers or other
stakeholders for improving the quality and relevance of technologies and practices
disseminated through the Scheme; and

(d) if so, the details thereof and the action taken by Government on such feedback
or suggestions?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (d) A statement is laid on the
Table of the House.

Statement

(a) and (b) Government of India launched a Centrally Sponsored Scheme ‘Support
to State Extension Programme for Extension Reforms’ popularly known as ATMA
Scheme in 2005-06 aimed at providing technical knowledge to farmers on a broad
scale to improvise their various skills and transfer of new technologies not only in
Agricultural field but also in other allied sectors like Animal Husbandry, Horticulture,
Fisheries and Sericulture for increasing their farm income. Presently, Scheme is being
implemented in 704 districts of 28 states & 5 UTs in the country. The scheme
promotes decentralized farmer-friendly extension system in the country. Under the
scheme, Grants-in-Aid is released to the State Governments with an objective to
support State Government’s efforts to make available the latest agricultural
technologies and good agricultural practices in different thematic areas of agriculture
and allied sector to farmers through different extension activities viz; Farmers



[ 11 August, 2023 ]

Training, Demonstrations, Exposure Visits, Kisan Mela, Mobilization of Farmers
Groups and organizing Farm Schools etc. Till 7th August, 2023, over 653.59 lakh
farmers have been benefited under the scheme through different extension activities
since its inception.

While the concept of district level Agricultural Technology Management Agency
(ATI\/IA) has been promoted with an idea to provide a platform for integrated
extension delivery involving all the Stakeholders, Krishi Vigyan Kendras (KVKs)
operating at the same level act as an outreach arm of NARS facilitating validation and
adopting of new technologies through front line demonstrations & awareness
programs and other initiatives. KVK at district level provides knowledge and validate
new technology for dissemination among farmers through ATMA network. Thus, a
mechanism is in place to develop and validate new agricultural technologies by the
NARS system at various levels before its dissemination among large number of
farmers through ATMA network.

(c)and (d) Activities of the scheme are monitored and evaluated at periodic
intervals through a specific mechanism generated at different levels (Block, District,
State and National Ievel). At National level, 4 evaluation studies through outside
agencies have been carried out so far during 2009-10, 2017-18, 2019-20 and 2020-21
by Agricultural Finance Corporation Ltd., Creative Agri Solutions, Indian Society of
Agri-business Professionals and DMEQO, NITI Aayog respectively. The gist of these
evaluation studies is as under:-

o ATMA has a strong institutional presence on the ground, the activities
conducted have enabled farmers to learn about new technologies and have the
opportunities to interact with scientists to enable them to increase their knowledge.

. Seed Replacement Ratio (SRR) of the certified seeds has increased
significantly through ATMA intervention.

o Farmers admitted that after adopting new technologies, not only yield of crops
but milk production has also increased.

o Farm demonstrations and Farm Schools have a good learning impact on
farmers and the production is also increasing.

o Mobilization of Farmer Interest Groups (FIGS)/Commodity Interest Groups
(CIGs)/ Food Security Groups (FSGs) under ATMA scheme are integrating with
Farmers Producers Organizations (FPOs).

MR. CHAIRMAN: Shri Abir Ranjan Biswas. ...(/nterrupt/ons)... Hon. Minister.
..(Interruptions )...
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Y Herer AR qeiey, fIaRur 997 Ued uR g fear R B

MR. CHAIRMAN: Q. No. 255. ..(Interruptions).. Shri Jawhar Sircar.
..(Interruptions )...

Suburban railways services of Howrah and Sealdah railway stations
*255. SHRI JAWHAR SIRCAR: Will the Minister of RAILWAYS be pleased to state:

(2)

(b)

(©)
(d)

(e)

the details of projects to improve passenger travel in the suburban railway
services of Howrah and Sealdah Railway stations during the last three years
and the current year;

whether frequencies and speeds can Dbe increased and if not,
the reasons therefor;

the new projects that are being envisaged for these suburban rail services;
the annual capital and revenue expenditure for these suburban rail services as
percentage of total railway budget; and

the measures taken to improve and increase the metro rail services in Kolkata
and by when will the current extension projects be completed ?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (e) A statement
is laid on the Table of the House.

Statement

(a) to (e) Suburban services and long distance services use the same railway

network in Howrah & Sealdah and improvement in railway network improves the

suburban services as well. Railways have taken up/commissioned 08 Railway

projects (Oé Doubling, 01 Gauge Conversion and 01 New Line) costing Rs. 4,118 Cr.

to improve passenger travel for suburban railway services for Howrah and Sealdah

Railway stations in the last 3 years and the current Financial Year 2023-24 as detailed

below:-

No.

Name of the Project Cost Status
(Rs.inCr.)

Sondalia —  Champapukur 279 | Commissioned




[ 11 August, 2023 ]

(23.64 Km) Doubling

2 Dankuni - Chandanpur 697 | Commissioned
(25.41Km) 4th line
3 | Boinchi — Shaktigarh (25.83 517 | Commissioned
Km) 3rd line
4 | Bandel — Boinchi (30.53 Km) 595 | Commissioned
3rd line
5 | Bhattanagar — Baltikuri (2.70 77 | Commissioned
Km)
6 | Naihati-Ranaghat (36 Km) 3rd 284 | Naihati — Kalyani (10.37 Km)
line 3rd line section commissioned.
Kalyani — Ranaghat (25.17
Km) 3rd line section taken up.
7 Krishnanagar —  Amghata 50 | Work taken up
(8.30 Km) Gauge Conversion
8 | Tarkeshwar-Bishnupur ~ New 1619 | Tarakeshwar -Goghat (33.93
Line Project (82 Km) Km) &  Mayonapur -
Bishnupur  (22.68 km)
sections have been

commissioned.

Goghat-  Kamarpukur (5.5
Km): Work has been stopped
by local villagers at Bhabadighi
Tank.

Kamarpukur- Mayonapur
(20.35 Km) : Work taken up.
Work on remaining section
kept in abeyance due to land
acquisition issue in  West

Bengal.

Also 05 Metro projects covering 98 Kms length under Kolkata Metro rail has been
taken up out of which approximately 20 Km sections have been commissioned.
During last 3 years, an expenditure of Rs. 8,289 Cr. has been incurred on Metro
projects in Kolkata.
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Increase in frequency and speeding up of existing services is an ongoing
process over Indian Railways subject to operational feasibility, traffic justification,
resources availability, etc.

Upgradation/modernization of stations on Indian Railways is also a continuous
and on-going process. As per Minimum Essential Amenities norms, all passenger
amenities/facilities are provided as per the respective category of the station. Further,
enhanced/desirable amenities are provided depending upon need, volume of
passenger traffic and inter-se priority and also subject to availability of funds.

Recently, the Amrit Bharat Station Scheme has been launched for
development of Railway stations on Indian Railways. This scheme envisages
development of stations on a continuous basis with a long-term approach. It involves
preparation of Master Plans and their implementation in phases to improve the
amenities at the stations like improvement of station access, circulating areas, waiting
halls, toilets, lift/escalators as necessary, cleanliness, free Wi-Fi, kiosks for local
products through schemes like “One Station One Product”, better passenger
information systems, executive lounges, nominated spaces for business meetings,
landscaping etc. keeping in view the necessity at each such station.

The scheme also envisages improvement of building, integrating the station
with both sides of the city, multimodal integration, amenities for Divyangjans,
sustainable and environment friendly solutions, provision of ballast less tracks, Roof
Plazas as per necessity, phasing and feasibility and creation of city centres at the
station in the long term.

So far, 1,309 Stations including Howrah and Sealdah Railway Stations have
been identified under this scheme over Indian Railways.

Speed upgradation is a continuous process in Indian Railways. Sectional
speed of most of the suburban sections of Howrah and Sealdah divisions in Eastern
Railway is varying between 100 kmph to 110 kmph. During last 2 years, sectional
speed has been raised to 100/110 kmph in 599 km of above suburban sections.
Further raising of sectional speed will not be of much use as Trains stop at every
station in suburban sections.

In Accounting and Budgeting Heads of the Railway Budget, Budget provision
is made under the relevant heads meant for different activities under Revenue and
Capital grants.

Suburban services in Kolkata area are being run on Eastern Railway (ER),
South Eastern Railway (SER) and Metro services on Metro Railway Kolkata.
Provision of funds is made as per requirement and overall availability of resources.
Expenditure under these Railways in Revenue and Capital grants in the last three
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years and provision for the current year is shown in the following table. Besides, funds

are also provided to Kolkata Metro Rail Corporation Ltd. (KMRCL) for execution of

East-West Corridor of Kolkata Metro. Expenditure and outlay for the same is also

shown in the table.

Capital Segment

(Rin crore)
Actual % Actual % Actual % Budget %
2020-21 of 2021- of 2022- of Estimate | of total
total 22 total 23 total | 2023-24
(Prov.)
Eastern 4745 | 3.1% | 5356 |2.8% | 5269 |[2.6% | 4516 1.7%
South
Eastern 6441 | 4.2% | 8990 |4.7% | 9106 |4.5% | 7017 2.7%
Metro Rly 1174 | 0.8% | 2512 | 1.3% | 3188 | 1.6% | 3467 1.3%
KMRCL 800 [0.5% | 300 |0.2% | 300 |0.1% 500 0.2%
Revenue Segment
(X in crore)
Actual % Actual % Actual % Budget %
2020-21 of 2021- of 2022-23 of Estimate | of total
total 22 total (Prov.) | total | 2023-24
Eastern 9564 | 7.0% | 10626 | 6.8% | 11451 |6.4% | 12357 | 6.6%
South
Eastern 8200 |6.0% | 8972 |5.7% | 9690 |5.4% | 10628 | 5.6%
Metro Rly 438 10.3% | 473 |0.3% 529 10.3% | 597 0.3%

Completion of any railway project depends on various factors like quick land

acquisition by State Government, forest clearance by officials of forest department,

shifting of infringing utilities, statutory clearances from various authorities, geological

and topographical condition of area, law and order situation in the area of the project

site, number of working months in a year for particular site due to climatic conditions,

etc. and all these factors affect the completion time of the project.

MR. CHAIRMAN: Shri Jawhar Sircar. ..(Interruptions).. Shri Jawhar Sircar, go to
your seat and raise the question. ...(Interruptions )... Hon. Minister. ...(Interruptions )...
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SHRI ASHWINI VAISHNAW: Sir, the statement is laid on the Table of the House.
..(Interruptions )...

it Hmafcr: 37y 9f3YL...(JIYM)... | am in the Chair. ...(Interruptions).. Please.
..(Interruptions )... Take your seat. ...(Interruptions).. Ms. Dola Sen, take your seat.
..(Interruptions ... Please take your seat. ...(Interruptions).. Ms. Sushmita, please
take your seat. ...(/nterrupz‘/ons)... Please take your seat. ...(/nz‘errupz‘/ons)... Take
your seat. ..(Interruptions).. Ms. Sushmita, please take your seat. ..(Interruptions)..
Take your seat. ...(Interruptions ).. Hon. Members. ...(Interruptions).. One second.
..(Interruptions )... One second, listen to me and take your seat. ...(Interruptions)... |
am addressing that. ..(Interruptions).. | am addressing the issue. ...(Interruptions)...
| am addressing the issue, take your seat. ..(Interruptions).. Take your seat.
.(Interruptions)... AT GO, JATS AR foI¢ 95 e 3MR o= B Bl
HIeT B 3TTST U1 : &1 1 IS Sil Dl Uh DB Dbl AT 31T - "R W1, &1 grar”
..(FAYT).... 20 ARG B IR 3T AJR B! G AT, Al el Sl ollh GHT H a1l B,
5T TRE A D FHT H ATTH WX IR AR & HUR F491 gs o, T8 J1 off o a1 B!
g, TG w1 St A F= o 2.(FaEM)... AR 39 I8 Hidl & Y ..(FGEH). .

No. ..(Interruptions).. Are we....(Interruptions).. The House is adjourned to mest
at 2.00 p.m. ...(Interruptions).. The House is adjourned to meet at 2.00 p.m. today.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |
The House then adjourned at forty -three minutes past twelve of the clock.
The House reassembled at two of the clock,
MR. CHAIRMAN /n the Chair.

MESSAGES FROM LOK SABHA

() The Central Goods and Services Tax (Amendment) Bill, 2023
(II) The Integrated Goods and Services Tax (Amendment) Bill, 2023

MR. CHAIRMAN: Now, Messages from Lok Sabha; Secretary-General.
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SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0)
"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Central Goods and Services
Tax (Amendment) Bill, 2023, as passed by Lok Sabha at its sitting held on the 11t

August, 2023.

The Speaker has certified that this Bill is a Money Bill within the meaning of article
110 of the Constitution of India."
)

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Integrated Goods and
Services Tax (Amendment) Bill, 2023, as passed by Lok Sabha at its sitting held on
the 11™ August, 2023.

The Speaker has certified that this Bill is a Money Bill within the meaning of article
110 of the Constitution of India."

Sir, | lay a copy each of the Bills on the Table.

GOVERNMENT BILLS

“The Central Goods and Services Tax (Amendment) Bill, 2023
&
EThe Integrated Goods and Services Tax (Amendment) Bill, 2023

MR. CHAIRMAN: Now, Bills for consideration and return. The Central Goods and
Services Tax (Amendment) Bill, 2023 and the Integrated Goods and Services Tax
(Amendment) Bill, 2023 to be discussed together. ...(Interruptions)...

DR. K. KESHAVA RAO (Telangana): Sir, what about Private Members' Business? It
is a Private Members' day.

£ Discussed together.
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MR. CHAIRMAN: Shrimati Nirmala Sitharaman to move a motion for consideration of
the following Bills: - The Central Goods and Services Tax (Amendment) Bill, 2023
and the Integrated Goods and Services Tax (Amendment) Bill, 2023.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | move:

"That the Bill further to amend the Central Goods and Services Tax Act, 2017, as
passed by Lok Sabha, be taken into consideration.

Sir, | also move:
"That the Bill further to amend the Integrated Goods and Services Tax Act, 2017,
as passed by Lok Sabha, be taken into consideration.

The questions were proposed.

MR. CHAIRMAN: The motion for consideration of the Central Goods and Services Tax
(Amendment) Bill, 2023 and the Integrated Goods and Services Tax (Amendment)
Bill, 2023 are now open for discussion. ... (Interruptions)... | now call upon Members
whose names have been received for participation in the discussion.
...(Interruptions )... Shrimati Nirmala Sitharaman to reply to the discussion.
...(Interruptions)... Leader of the House, what is this? ...(Interruptions)... You
are dealing directly with the Member. ...(Interruptions)... Take your seats.
...(Interruptions)... Shrimati Nirmala Sitharaman to reply to the debate.
...(Interruptions )...

SHRI DEREK O' BRIEN (West Bengal): Sir, LoP. ...(Interruptions)...

MR. CHAIRMAN: | shall first put the motion regarding consideration of the Central
Goods and Services Tax (Amendment) Bill, 2023 to vote. The question is:

"That the Bill further to amend the Central Goods and Services Tax Act, 2017, as
passed by Lok Sabha, be taken into consideration.

The motion was adopted.

SHRI DEREK O' BRIEN: Sir, we walk out... ... (Interruptions)...
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(Az‘ this stage, some hon. Members left the Ohamber.)
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to b were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shrimati Nirmala Sitharaman to move that the Bill be
returned.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.
The question was put and the motion was adopted.

MR. CHAIRMAN: | shall now put the motion regarding consideration of the The
Integrated Goods and Services Tax (Amendment) Bill, 2023 to vote. The question is:

" That the Bill further to amend the Integrated Goods and Services Tax Act, 2017,
as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to b were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Shrimati Nirmala Sitharaman to move that the Bill be returned.
SHRIMATI NIRAMLA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the motion was adopted.
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OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, sitting in this chair, | am obligated to observe
scrupulous adherence to rules and past precedents. The issue that was raised was
not worthy of attention for the reason that due diligence had not been engaged. The
premise is that the BAC did not allocate time for it. In the past, many Bills had been
taken for consideration when BAC had not allocated the time; the South Asian
University Bill, 2008, the Information Technology (Amendment) Bill, 2008, the AlIMS
(Amendment) Bill, 2008, the Sikh Gurdwaras (Amendment) Bill, 2016, just to
illustrate a few instances. In this House, we have to follow a practice that we
contribute in a substantive manner. Procedural wrangling does not give impactful
response to the job we are required to do. Yes, the Leader of the House.

SUSPENSION OF MEMBERS

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL ): Hon. Chairman, Sir, it is with
a deep sense of anguish that | have risen to raise a very pertinent issue related to hon.
Member, Shri Raghav Chadha, who has repeatedly indulged himself in gross
impropriety and misconduct that is unexpected and unbecoming of a Member of
Parliament. His conduct is far distant from the ethical standard expected of a Member
of this august House. On 71 of August, 2023, he moved an amendment under
relevant rules for referring the Government of National Capital Territory of Delhi
(Amendment) Bill, 2023, to a Select Committee consisting of 19 Members including
hon. Members, Shri Narhari Amin, Shrimati S. Phangnon Konyak, Dr. Sasmit Patra,
Dr. M. Thambidurai and Dr. Sudhanshu Trivedi. It also included Shri S Niranjan
Reddy, who did not realise his name has been included and, therefore, at that point
of time, did not raise an objection, but, subsequently informed us that he had also not
given his consent. When the motion came up for consideration before the Council on
7t August, 2023, at about 9.35 p.m., some Members, whose names figured in the
list, took severe exception for being included for the proposed Select Committee
moved by Shri Raghav Chadha. The Members who objected in the House that day
included (i) Dr. Sasmit Patra, who stated, and | quote, "As per Rule 72 (2), no such
discussion has been done by me. My name has been taken without my permission.
This is a matter of privilege. This is completely wrong." (ii) Dr. M. Thambidurai stated
and | quote, "I did not sign anywhere. It is a misuse. It is a privilege issue. Somebody
has misused my name. Action should be taken against him." (iii) Shrimati S.
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Phangnon Konyak stated and | quote, ''Sir, | wish to say something. Under Rule
72(2), | object to it. | also understand that the hon. Member thinks he is smart. |
accept that but | would appreciate if he would not undermine another Member by
mentioning her name without her consent. | object to it." (iv) Shri Narhari Amin
stated and | quote, "My name has been included fraudulently." Sir, | have translated
that from the Hindi remarks he made.

Dr. Sudhanshu Trivedi also objected to the proposal, even though, he did not
get a chance to state his views on the mike because his mike was not on. Shri S
Niranjan Reddy mentioned to us, after the House was adjourned, that he had also not
given his consent. Hon. Chairman, Sir, Rule 72 of the Rules of Procedure and
Conduct of Business in the Council of States, explicitly states that the mover shall
ascertain whether a Member, proposed to be named by him, is willing to serve on the
Committee. The purposeful intent of this provision is that in the Parliament of the
largest democracy, the mother of democracies, home to one-sixth of humanity, hon.
Members enjoy constitutionally-ordained privileges. The views expressed by the
Members on the floor of the House left no doubt that there was an outrage of privilege
of these Members by hon. Member, Shri Raghav Chadha, by including their names in
the motion without securing their willingness. This is contrary to the provisions of Rule
72(2) as stated before. Hon. Chairman, Sir, whips had been issued on that day. All
of us were bound to be present and vote as per our respective party decisions, on an
important matter, a matter which affected the lives of crores of people living in the
NCT area. Now, this could jolly well lead to a situation where a very eminent hon.
Member of Parliament would be subject to scrutiny by his constituents, by his party
and his very conduct, by having accepted a motion which opposed the Bill, which his
party was supporting, could have invited severe consequences on the hon.
Members. It could go as far as losing their membership of the House. That is the level
of breach of privilege that hon. Member, Shri Raghav Chadha has done. Tomorrow,
God forbid, if a party was to start suspecting, -- | am taking your name, with due
apology, Dr. Sasmit Patra -- that Dr. Sasmit Patra was disobeying the party whip,
was going along with the other side and breaking the whip of the party, it could have
severe consequences that his very membership was at risk and, so was the case for
the other five Members. And, all these six Members are extremely disturbed. They
are extremely hurt and they are looking forward to the Chair and to all of us, as the
Members of this august House, to provide protection to them, to provide protection
to their rights and give them due justice. Unfortunately, Sir, rather than remorsefully
expressing regret for his unethical conduct, outrageous disregard of the rules,
unacceptable arrogation of privileges of other senior Members, Shri Raghav Chadha
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in his interaction with the Press, outside the House, ridiculed the objections raised by
his fellow colleagues for including their names in the proposed Select Committee
without their consent. His tweets on 10™ of August, 2023 at about 1.58 p.m., which |
saw, on the same issue, are highly unbecoming of an hon. Member of Parliament.
Regrettably, he went to equate inclusion of names of the Members in the motion to
that of a birthday invitation card. Hon. Chairman, Sir, even earlier, Shri Raghav
Chadha made misleading statements before the Press by stating that his fellow
colleague, Shri Sanjay Singh, was suspended from the Council on 24™ July, 2023 for
raising questions. He knew fully well that the suspension of Shri Sanjay Singh from the
House was due to his unruly behaviour including repeated violations of rules and
directives of the Chair. In utter defiance to the rules, provisions and directions of the
hon. Chair, Shri Raghav Chadha in his Press interviews justified the misconduct of
Shri Sanjay Singh's refusal to leave the precincts of the Council even after his
suspension on 24" July, 2023, after due process.

Such blatant defiance, forged action and disrespectful conduct of Shri Raghav
Chadha seriously compromise the dignity of the Members of Parliament, as also the
august position of the House. By his conduct, he has brought the institution of
Parliament in severe disrepute. Sir, his latest misconduct is also to be viewed in the
context of two breach of privileges, that are pending already before the Committee of
Privileges. To overlook such repeated acts of misdemeanour, specially viewed in the
context of the prestige of Parliament, of the largest democracy on earth, and from the
status of Members of such an august Parliament would, certainly, be very
inappropriate.

Hon. Chairman, Sir, it is very painful for me to initiate an action against a fellow
Member of the House. However, it will be an abdication of constitutional responsibility
and obligations to shun from such a responsibility as well. In view of the severe
misdemeanour, outrageous disregard of rules and trampling of privileges of other
hon. Members, with utmost constraint, | move the following Resolution:

"That the Council disapproves gross violation of rules, defiant attitude,
mischievous and contemptuous conduct of hon. Member, Shri Raghav Chadha
resulting in lowering the dignity of the Council and blatant disregard to the framework
of Code of Conduct for Members of Rajya Sabha as prescribed by the Committee on
Ethics and thus, approves Suspension of Shri Raghav Chadha from the Council till the
Committee of Privileges submits its findings on cases of breach of Privilege pending
against him"'.

The question was put and the motion was adopted.
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SHRI PIYUSH GOYAL: Sir, | have two submissions. Firstly, | would suggest that we
may note that it was adopted unanimously. This has become a regular practice of
disrespect to the Chair and the House of not participating in the proceedings or when
participating, disturbing the House. So, it is a unanimous approval of the House. Sir, |
have one more submission to make.

MR. CHAIRMAN: Hon. Members, taking a holistic view on the gravity of his
misdemeanour, violation of Rules, defiant attitude and inappropriate conduct, | find it
expedient, invoking Rule 266, read with Rule 256 and suspend Shri Raghav Chadha,
Member, from the service of the Council, till the Council has the benefit of the Report
by the Committee of Privileges.

21 Geltd FAR a1 (RIS 77871 &3, faeell): Helgd, 9 #er &l Uah aR Reyg
Bl

SHRI PIYUSH GOYAL: Sir, | have one more submission. Hon. Member, Shri Sanjay
Singh who is under suspension, for the remaining period of the current session, with
effect from 24" July, 2023, has been a habitual violator of rules and directives of the
hon. Chair. Shri Sanjay Singh, on a Motion approved by the Council, on 24™ July,
2023, was suspended from the service of the Council for the remaining period of the
current session of Rajya Sabha. This was on account of his repeated violation of
rules, disregard to the directives of the Chair and his highly disrespectful conduct
which the entire nation and this august House and our hon. Members saw on that
eventful day. The way he came into the Well of the House, almost threateningly,
reminding us of an earlier incident, where he had attacked the Chair, he had thrown
articles on the Chair, and very clearly, we were all very worried, at what could happen
on that eventful day, and to what extent, hon. Member, Shri Sanjay Singh could have
gone on that day. Therefore, | had moved the Motion for his suspension which the
House had adopted.

Hon. Chairman, Sir, as per Rule 256(3), once a Member gets suspended, he
or she should leave the precincts of the Council forthwith without any delay
whatsoever.

However, Shri Sanjay Singh, in defiance to the rules, did not leave the
Chamber. Despite repeated requests by the hon. Deputy Chairman, Shri Singh did
not leave the Chamber and forced the Chair to adjourn the sitting twice on that day,,
at 2.00 p.m. and at 3.00 p.m. Ultimately, it resulted in the Council not transacting any
business on that day. This is showing gross disrespect to the Chair and a shocking
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behaviour. The world today, country today, every countryman, the children in our
schools, etc. are asking us this question that taxpayers' money, crores of rupees, is
spent. We have been elected to both Houses, by the honourable people of India, to
work for the future of India, to make India a developed nation, to make India a
prosperous nation, to take the fruits of development to every part of India, to every
citizen of India, and that is what we are all trying to do here. Just in the garb that this
type of situation has happened in the past, therefore, we have a right to do this again,
and not allow the House to transact any Business, is becoming misuse of
precedents. Now this has to stop some day. The House will have to start working in
an orderly fashion, will have to start serious dialogue, debate and discussion, as you
have been urging from the Chair very often. Mr. Chairman, Sir, this behaviour did not
stop here. After his behaviour, which itself is unbecoming of a parliamentarian, Shri
Sanjay Singh did not express any remorse or any regret whatsoever for his
misconduct. Instead, he continued to justify his unruly behaviour at various forums
often by taking recourse to misleading information, which is also very much evident in
his interactions with the Press. We have observed his Press statements made outside
the House, at formal Press conferences. We saw that he did not leave the precincts
of the Parliament for several days after. That can make, in a way, a visual which was
very demeaning of the entire Parliament and for all of us Members. We all felt
ashamed at this kind of behaviour of a colleague as Member of Parliament. Hon.
Chairman, Sir, it is also pertinent and very, very important for the House and the
nation to know, through you, that the hon. Member, Shri Sanjay Singh, who has
been in this House for about five years and a few months, had entered into the Well of
the House on 56 previous occasions in the last 12 Sessions of the Rajya Sabha. 56
occasions ! | can understand, once or twice they are agitated, they disturb the House,
they disturb the proceedings on the issue they are very emotional about. This is a
deliberate attempt to undermine the proceedings and orderly conduct of Parliament
and directly has an impact on the privileges of every other Member of this House,
whether on that side or on this side. On 56 previous occasions, he has entered into
the Well of the House and was named in the Bulletins of Parliament. Hon. Chairman,
Sir, he has also been suspended from the services of the Council twice before during
the 252" and the 257" Sessions. This repeated and deliberate misconduct deserves
to be noted by the House, deserves to be recognized by the people of India and,
therefore, it is important to note that a Member of Parliament repeatedly committing
the same act of disobedience, repeatedly disturbing the orderly proceedings of the
House, repeatedly not allowing the House to transact its Business and, in addition to
that, already having three cases of breach of privilege and contempt of the House
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pending against him before the Committee of Privileges, deserves exemplary action.
Therefore, with your permission, Sir, | would like to move a motion for the
consideration of this august House.

Sir, | move:

“That the Council disapproves the repeated violation of rules, directives of the
Chair and unruly conduct of hon. Member, Shri Sanjay Singh, as the same are not in
conformity with the rules to be observed by the Members of the Council, as the same
lowers the dignity of the Council, and as the same are in violation of the framework of
code of conduct for Members of Rajya Sabha, as prescribed by the Committee on
Ethics and thus approves the continuation of suspension of Shri Sanjay Singh till the
Committee of Privileges submits its findings on cases of breach of privilege pending
against him.”

The question was put and the motion was adopted.

SHRI PIYUSH GOYAL: Sir, this too is a unanimous decision of the House.
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MR. CHAIRMAN: | will come to you. Taking conspectus of his continued misconduct,
violation of directions and blatant disregard of the rules of the House, | find it
expedient to refer the matter, as indicated earlier, to the Committee of Privileges.
Further, | invoke Rule 266 read with Rule 256 that the Suspension Order dated 24"
July, 2023, in respect of Shri Sanjay Singh may continue beyond the current Session
till the Council has the benefit of recommendation by the Committee of Privileges.
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MR. CHAIRMAN: Hon. Members, when someone gets into Parliament, it is a
historical achievement. When someone gets into the Upper House, the Council of
States, the House of Elders, as compared to Lok Sabha, where the term is six years
and the House is ever in continuity unlike Lok Sabha, then, it is a privilege, an honour
to be ever remembered. If, in this House, we fail to live up to the highest expectations
of the people and framers of the Constitution, then, we are abdicating our
constitutional obligations. Let me invite the attention of the hon. Members that the
Constituent Assembly met for three years; it had 18 sessions; some of the most
divisive, difficult issues, contentious issues came up for deliberations. They engaged
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in dialogue, discussion, debate, deliberation and had behind-the-scene negotiations.
But, there was not a single instance of disruption or disturbance, much less Members
getting into the Well of the House !

The hon. Leader of the House spoke of ‘one or two instances of coming into
the Well to be condoned’; but, in this Chair, | would not agree to that. Even one
misdemeanour of a Member coming into the Well is painful. The Member is not aware
that his conduct will find disapproval by more than 1.3 billion people. How can a
Member come into the Well, get away from his seat and still try to make a
contribution? Disorder can’t be allowed to be the order of the House. This has been
weaponised as a political strategy. And that is anti-democratic, anti-constitutional. It
will be very difficult for me, sitting in this chair, to overlook such kind of
transgressions.

Let me invite your attention to the fact that this country came to have Ethics
Committee in the late 90’s. The first Chairman of the Ethics Committee was a veteran
parliamentarian, a man who held high positions in the Government, both in the
Ministries of Home and Finance, Shri S.B. Chavan. He rendered a report to this
House on 1% December, 1998 and he indicated framework of code of conduct for
Members of Rajya Sabha:

“Members should acknowledge the responsibility to maintain the public trust
reposed in them and should work diligently to discharge their mandate for the
common good of the people. They must hold in high esteem the Constitution, the law
and parliamentary institutions and, above all, general public. They should, constantly,
strive to translate the ideals laid down in the Preamble to the Constitution into a
reality. The following are the principles which they should abide by their dealings — |
will refer to only two of the principles — (I) Members must not do anything that brings
disrepute to the Parliament and affects their credibility." I will pause here for a
moment. Coming into the Well; rising from their seats; shouting slogans; coming with
a garland of tomatoes — where are we heading to? Forget about the people at large,
even your blood relations, your near and dear ones will not approve of it. It is now 25
years since this Report was put before this House. The second one is, Members are
expected to maintain high standards of morality, dignity, decency, and values in
public life. Each word is getting outraged. | must share my concern with the hon.
Members, what | saw in the last few days, -- challenging manners with physical
dimensions, and daring the Chair virtually -- what can the Chair do? | have been
extremely indulgent. But those of the Members who have come in utter disregard, it
has pained me. It was no rejoicing for me that even a Senior Advocate, Mr. Vivek
Tankha, came into the Well. A man, holding a high position in the legal fraternity,
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engages in such kinds of transgressions ! Imagine if it happens in a court of law, what
the consequences will be! Ours is a much elevated institution. We have to decide the
fate of every other institution in the country. We are the repository of power to ensure
that constitutional institutions continue to be within their bounds. |, therefore,
earnestly appeal to you and plead with you, please informally reach out to your friends
on the other side and discuss with them; otherwise, the consequences for us will be
that we will surge into irrelevance. And, that being the situation, the point is very
clear. It is, perhaps, towards the end of the road that we must awaken ourselves and
do our duties.

Now, | will take up the next item. ...(/nterrupt/ons)... Mr. Gupta, are you on
your seat? Just imagine. How can | give you a chance? | don’t have to tutor you
every day. ...(Interruptions)...
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MR. CHAIRMAN: No, you were not on your seat. That is why | did not hear you.
...(Interruptions )... You may have a grievance ...(Interruptions)... You may have a
grievance, but | did not hear you. Why? It is that | am also bound by rules. | was
telling you at that point of time. Quite a number of times, the rule has been read out in
the House that you can speak only from your seat. This can’t be our norm. We have
to exemplify our conduct by our actions so that people, at large, emulate us. They
take us as role models. But, if they take us as role models, right now, what will
happen to the nation at large? ...(Interruptions)... Now, valedictory remarks.

VALEDICTORY REMARKS

MR. CHAIRMAN: Hon. Members, we have come to the conclusion of the 260™
Session of the Rajya Sabha. Let us make an assessment of the ground we have
covered in our journey towards meaningful governance and legislative action. Let me
tell you, in Lok Sabha, the hon. Home Minister, for more than an hour, reflected only
on Manipur. The hon. Prime Minister, in his discourse, focussed on Manipur,
indicated to the nation a soothing and healing touch. 31d Qﬁﬁm, Eﬁef T Eﬂ'&T, T
g7l On 20" of July, on the very first day, when the matter came up for
consideration, the Government had immediately agreed after | had accepted the
notice. It was my discretion, my judgement to accept the notice that this House must
debate Manipur. The debate did not take place. It was listed in the Supplementary
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List of Business. | had indicated to the entire House saying, 'The Short Duration
Discussion is limited to two-and-a-half hours, but | invoke my authority under the
rules and | will keep it open-ended.” Members of this House are extremely and
enormously talented. We have Padma awardees of the highest category here, three
of them. This House, on account of unruly conduct and indecorous behaviour, could
not avail of the historic opportunity of guiding the Lok Sabha on Manipur, and that
was on account of our actions. This was very painful. Once again, we yielded to the
allure of narrow interests and allowed disorder to be the new normal in the
proceedings of the House. It appears that my appeals have not resonated well with
our Members. The frequent, unwholesome spectacle of disruptions only indicate that
my message has not found the attentive audience it deserves. | would be open to any
kind of idea. | have interacted with the hon. Members, the floor leaders, in my
Chamber, and they agreed with me. And, once they come to the House, things were
otherwise. It is a worrisome, alarming scenario. A total of 44 hours and 58 minutes,
during the 17 sittings of the House, were lost due to avoidable disruptions, adversely
impinging on our overall productivity of this Session. The people, at large, are in pain.
They have got us elected here. They are sustaining us by their fiscal power. It is a
heavy drain on exchequer. Our accountability and transparency has nosedived. Can
we allow such a scenario to continue?

Hon. Members, we have been able to pass a few Bills during the Session that
witnessed some lively and animated debate. We could take up questions on a few
occasions, but | feel the productivity of the Question Hour could have been much
better. | will make an appeal to the media also. It pains me when the media carries a
news report, 'Rajya Sabha passes Bills in absence of Opposition." It is factually
wrong. The media is required to be on tenable factual ground. The Members chose
not to perform their constitutional duty by being present. They walked out not from
the House but from their solemn duty, their constitutional obligations. Therefore, such
kind of reporting by media, | appeal to the media to be more sensitive to the
sentiments of the people at large and properly and fairly report the proceedings of the
House. The Rajya Sabha also witnessed a positive development while giving fair
representation to our dynamic women Members to be part of the Panel of Vice-
Chairmen.

| wish to utilize their innate managerial skills for the smooth conduct of the
proceedings of the House, and friends, this decision was taken after careful
deliberation; and | get a feel that Women Chairpersons have performed from this
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Chair in a manner which is of the highest standards. When, for the first time, Shrimati
P.T. Usha, who got a Padma Award in 80s, sat on this Chair, | got messages from all
over the globe that she has glorified this position. This gave me the spinal strength to
put more hon. Women Members of this House in the Chair. The first Member of
Parliament from Nagaland, Shrimati Konyak, gave remarkable performance, and the
same applies to others. | think they have vindicated the role and made us proud.

In a similar vein, the Secretariat, in a laudable move, undertook a progressive
initiative to empower its women employees by affording them the opportunity to
attend to the significant Table duties within the hallowed Chamber. Right now, you
will see; all four are women. And there was a time when for the first time, -- | could
see in the media later on -- in the Chair was a lady Member of this House, the
speaker was a lady Member and the Table was occupied by lady employees; that
photograph has been appreciated all around.

THE MINISTER OF EDUCATION; AND THE MINISTER OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI DHARMENDRA PRADHAN): Sir, though our
colleague, Mrs. Sulata Deo is not from a Hindi-speaking area, but during her
conduct, she speaks good Hindi. You should acknowledge that also.

o} guTafer: a1 T2 S, § ST g1, | have had involved interaction with all of

them at Up-rashtrapati Niwas, and | have come to know about her outstanding
contributions. She is a leader in her own right; | wouldn't say, a potential challenge to
the hon. Minister !

As a matter of fact, let me report to this House that in the next Session, | will
be having another team because many have interacted with me and they have a huge
commitment to their duty, huge experience; some of them have come from Sarpanch
to this level. They have led empowerment of women programmes extensively with
attendance of thousands. But your point is well taken.

Hon. Members, the Secretariat, in another commendable endeavour, started a
two-week Rajya Sabha Internship Programme with inaugural batch of 20 interns from
North-Eastern States. | had the occasion to be with them along with the hon.
Minister, Sonowalji. | had dinner with them yesterday. Look at the brightness in their
eyes, the kind of experience they had, and, at the highest level, attention was paid to
their internship, a 1991 batch IAS Officer, Secretary to Rajya Sabha, was overlooking
everything; and they will carry our message in the entire region. This Programme, we
will continue. | have no doubt, our young interns gained better understanding and
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insights; had this House been in a functional mode, it would have been much better.
One of the interns told me, 'We have been to the Convention Centre'; the second one
said, 'We have been to Prime Minister Museum'; and the description was so vivid as if
| was in the Museum. So, that is a great achievement. We will take it further.

Hon. Members, | have given certain rulings and made some observations
keeping in mind the expectations of the people from this august House. | know some
of them may have been bitter, but | have suffered many such observations, as a
Senior Advocate, from the courts. The court is never ill-motivated against any lawyer.
They make observations only to ensure that we rise up in our contributory mechanism
in a positive manner. | have made that. | have taken a very few painful decisions, and
that was in deference to my constitutional obligation and the respect | have for this
esteemed office.

If I had not taken those unpalatable decisions, then, your respect for me would
have gone down.

| must express my deep sense of gratitude to the hon. Deputy Chairperson, a
man of enormous patience, gifted with intellect, who always gave me sagacious
advice. We interacted every day of the Session. Though | am always careful when
dealing with journalists and he is one, his disarming approach brought us together.
But for him, things would not have been as productive from our perspective as they
have been.

Hon. Members, to have an experienced and talented man as Secretary-
General is a great asset. Having discussed the matter with him on two occasions,
everything about the Secretariat, the buck stops on his table. | have enough time to
deal with my other duties. He has created a new and energetic mechanism for the
employees and in togetherness we are all determined that our Secretariat employees
are the best we can have and we are determined to empower them. As for
digitization, we are not making formal most things by declarations as to what we have
accomplished. Our paper consumption has been reduced to 50 per cent. The
Secretary-General, a former Chairman of CBDT, knows that the enforcement is that
we buy only 50 per cent. So, you cannot consume more than you buy. So, buy only
50 per cent.

Hon. Members, to conclude, our greetings for the 77" Independence Day and
a vast array of festivals that await all of us. Thank you. Jai Hind !
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NATIONAL SONG
MR. CHAIRMAN: Now, the National Song.
(The National Song, "Vande Mataram ", was then played. )

MR. CHAIRMAN: The House stands adjourned sine die.

The House then adjourned sine die at forty -nine minutes past two of the clock.
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